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1 Preamble 

O.A No. 87 of 2020 is filed by Sri. Dasu. Manikantaiah, S/o. D. Penchalaiah at Hon ble NGT 

(SZ), Chennai against the illegal mining at River Arani in the village of Sururupalli and 

Karani, Nagalapuram Mandal in Chittoor District. The allegation in the Original Application 
is sand mining is being done in the guise of dredging in Chittoor district in Andhra Pradesh 

against the directions of the Tribunal and also against the ElA Notification, 2006. 

Hon'ble NGT, Southern Bench, Chennai vide order dated 21.09.2020 has "appointed a joint. 
committee comprising of 1) a Senior Officer from Ministry of Environment, Forests and 

Climate Change (MoEF& CC), Regional Office, Chennai, 2) a Senior Scientist from State 

Environment Impact Assessment Authority (SEAA), State of Andhra Pradesh, 3) Assistant

Director of Mines and Geology, Chittoor Distriet, 4) Senior Officer from Central Pollution

Control Board (CPCB), Regional Office, Chennai and 5) the District Collector, Chittoor 

District to inspect the area in question and submit a factual and action taken report, if there is 

any violation found." Copy of the order is enclosed as Annexure - I. 

The committee to look into the matter and find out the following:
. To inspect the Surutpalli Sand reach area of Nagalpuram Mandal. 

2. To ascertain whether the sand extraction/ dredging activity taking place in the area is 

mining or desolation

3. To ascertain whether Environmental Clearance is required or not 

4. To verify whether the project proponent have obtained all necessary clearances or not 

5. To ascertain whether sand is extracted in excess of permitted quantity or not 

6. If illegal mining is taking place, the committee is vested with the mandate for damage 

assessment to the structures. riparian vegetation, water quality, sand depletion, bed 

erosion, increase in ground water depth, ete and to caleulate associated Environmental 

compensation. 

In compliance to Hon'ble NGT order dated 21.09,2020, the committee comprising of 

following members was composed: 

1. Shri D. Markandeyulu IAS, Joint Collector, Chittoor District, Andhra Pradesh 

2. Smt. Mahima T, Scientist-D, Central Pollution Control Board, Regional Directorate- 

3. Chennai 
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4. Dr. C. Palpandi, Scientist 'C', Integrated Regional Office, Ministry of Environment 

Forest and Climate Change, Chennai. 

5. Shri B. Ashok Kumar, Assistant Director of Mines and Geology, Chittoor, Andhra 

Pradesh. 

The Joint Committee visited the site on 31.12.2020 and the final report has submitted on 

29.10.2021. Copy of the Joint Committee report is enclosed as Annexure - I. 

Hon'ble NGT vide Orders dated 29.10.2021, 26.11.2021, 28.01.2022, 21.02.2022, 

28.03.2022 and 01.04.2022 has directed the Joint Committee to assess the Environmental 

Compensation payable for the alleged violations noticed by the committee. 

I1 Surutpalli Sand Reach 
The Department of Mines and Geology, Govt. of Andhra Pradesh vide Letter No. 

2940/Sand/2019 dated 03.09.2019 (copy enclosed as Annexure - III) has permitted 

for excavation of sand at Surutpalli Reach in Surutpalli (Vg), Nagalapuram (M). 

The area permitted for sand mining is 4.709 hectares and the quantity of sand to be 

excavated was 47,090 m. The satellite image as per geo-coordinates is as follows: 

Legend Surutpalli Reach 

Write a descnplion for your map Feature 1 

tin 

ogle Earth 
300 m 

Figure: Layout of the Surutpalli Sand Reach 
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The details of Surutpalli Sand Reach are as follows: 

Reach Name Surutpalli 
Stream Name Arani 

Surutpalli 

Nagalapuram 
Village 
Mandal 

Extent in Ha 4.709 

Permitted Quantity (m) 47,090 m 
permission for Excavation Manual 

AMP No. & Date Nil 

Status of 

Statutory EC No. & Date Nil 

Clearances 
CFO NO & DATE Nil 

13 20'12.87"N 79°52'04.78"E 
13°20'11.78"N 79°51'55.82"E 

13 20'07.03"N 79°5149.16"E 
13°20'04.66"N 79°51'51.36"E 

Geo-coordinates 

13 20'08.80"N 79°5 1'57.21 "E 
13 2009.70"N 79°52'04.89"E

IL. Observationsand Conclusionsof Joint Committee Report dated 29.10.2021 
1. The committee is of the view that M/s APMDC carried sand excavation in River 

Araniar in Sururupalli in Chittoor district with the purpose of extraction of sand for 

local needs and not for desiltation purpose of Araniar River. Henee, it is to be 

considered as Sand Mining. 

2 As per Guidelines on Sustainable Sand mining published by Ministry of Environment 

Forest and Climate Change, Clearance has to be obtained from District Environmental 

Impact Assessment Authority for mining in area less than or equal to 5 ha. 

3. M/s APMDC has carried out sand mining in Surutupalli without obtaining Clearance 

from DEIAA and CFE & CFO from APPCB, hence DEIAA, Chittoor and APPCB 

may impose Environmental Compensation on defaulting departments like Department 

of Mines & Geology. Govt. of Andhra Pradesh / M/s APMDC for earrying out sand 

excavation. Currently no mining operations are taking place in the reach and it was 

completely filled with water 

4. The committee did not observe any environmental impacts or damage to structures 

near to reach, indeed found that the river was completely filled with water. 
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5. .M/s APMDC has levied fine of Rs.1,00,000/- on contractor M/s PMR Infra India Pvt. 
Ltd. for violating the conditions of contract. 

6. From the satellite images of March, 2020 it is evident that mining is carried out 

outside the permitted boundary. 
7. The committee measured the depth of sand excavation by conventional methods using 

tape and it was observed that the average depth of excavation was 1 m. 

IV. Assessment of Environmental compensation 
As the Surtupalli sand reach operated without obtaining Environmental Clearance and 

Consent Documents from Competent Authorities, the entire quantity permitted i.e., 
49,090 m' has considered as illegally mined. 

As per the Joint Committee report dated 29.10.2021 observation: 

"The committee measured the depth of sand excavation by conventional methods 

using tape and it was observed that the average depth of excavation was I m." 

Therefore, it has been considered that, total quantity of 49,090 m has excavated from 

the reach. 

As per the Hon' ble NGT Order dated 26.11.2021, Pont No. 1: 

". the inspection report submitted by the 4" Respondent stating that since permitted 

quantity has been exhausted, they have directed the District Sand Officer Ms 

APMDCLimited, Chittoor to stop the sand quarrying operation in Surutpalli Sand 

reach of Nagalapuram Mandal and also mentioned that they have imposed certain 

penalty for excess extraction of the sand...." 

As already penalty imposed on excess mined out sand, the excess quantity has not 

been considered for calculation of environmental compensation. 

The committee has considered 49,090 m' of sand as illegal mining and assessed 

Environmental Compensation for the quantity of sand illegally mined. ln compliance to 

Hon'ble NGT orders, committee has calculated EC based on Approach-1l of Hon'ble NGT 

order dated 26-02-2021 in the matter of OA 360/2015 (PB). The prize of the sand fixed by 

Government of AP is Rs.190.50 /- per cubic meter at the reach and it is used for calculating 

EC. As per Approach-1, EC is ascertained using formula: 
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EC=D * (1 +RF + DF) 

Where 

EC- Environmental Compensation

RF-Risk Factor= 0.25 

DF- Deterrence Factor (DF). 

D Excess Extraction x Market Value-of the material-per-MT-or-m 
DF 0.3 if Z/X = 0.1l to 0.40 DF 

=0.6 if Z/X = 0.41 to 0.70 

= 1 if Z/X>=0.71 
3 Where Z is Excess Extraction in m and X is permitted extraction in m 

S.No Component Amount per Ton Amount per CbM 

RS RS 

1 Revenue for incidental Expenditure for 204 

policy implementation (Incl 5% GST on 

Sand) 

Seigniorage Fee 33 

3 DMF 98% 9.8 

DMF 2% 0.2 

1 5 Merit 

127 190.50 Operational Cost & Service Charge- 

APMDC 

Total 375 

EC Calculation: 

Permitted quantity of sand in CBM (X) 49,090 m 

Actual Quantity of sand mined in CBM (Y) = 49,090 m* 

Quantity of sand mined in excess of permitted quantity in CBM (Z) = 49,090 m° is 

considered as illegal mining as it was carried out without obtaining EC 

Exceedance in extraction (Z/X) = 49,090 m/49,090 m* = 1.00 

D (Where D = Zx Market Value-of the- material-per-MT-or-m°) = 49090 x 190.50 = 

93,51,645/ 
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Environmental Compensation = 9351645 * (1 +0.25 + 1.0) = 9351645 * 2.255 

= Rs. 2,10,41,201/- 

Rupees Two crore ten lakhs forty-one thousand two hundred and one only 

V. Conclusions of members of MOEFCC & CPCB 

The project proponent has mined 49090 m3 of sand from surtupali sand reach without 

obtaining Environmental Clearance hence members of MOEFCC & CPCB has considered it 

as illegal mining. As directed by Hon'ble NGT committee has assessed an Environmental 

Compensation of Rs. 2,10,41,201/- (Rupees Two crore ten lakhs forty-one thousand two 

hundred and one only). 

VI. Differing points by the District Collector, Chittoor and the Asst. Director of Mines 

and Geology, Chittoor 

The District Collector, Chittoor and the Asst. Director of Mines and Geology, 

Chittoor differ from the opinion of the other two members of the Committee from Ministry of 

Environment, Forest and Climate Change and Central Pollution Control board on the 

conclusion part above duly describing as given below: 

1. As per Walt-Act Rule 23-(1) (a); Sand mining shall not be permitted in notified areas 

expect for local use in the Village or towns bordering the streams, Transportation of 

sand from these notified areas through mechanical means out of the local jurisdiction 

shall be banned. 

2. The District Collector, Chittoor has granted permission for manual excavation of sand 

in Surutupalli sand reach for local needs and permitted transportation of sand from 

reach area to specified stockyard by means of bullock carts / tractors trolleys only, as 

rightly observed by the Committee but not for de-siltation purpose. 

3. Government of Andhra Pradesh has constituted a Group of Ministers to finalize 

modalities of New Sand Policy in the interest of sustainable sand mining, compliance 

to environmental regulations, ensuring affordable prices of sand and raising valuable 

public revenues to the state exchequer. The Group of Ministers studied the existing 

policy framework of various states and the Governnment of India guidelines on sand 

and made certain recommendations for the policy and after careful examination of 

recommendations of the Group of Ministers, issued New Sand Policy - 2019 vide 
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G.O.Ms.No.70 & 71, Industries, Infrastructure, Investment & Commerce (Mines - 11)
Department, Dt:04-09-2019 in which, Environmental Clearance, Consent for 

Establishment and Consent for Operation are required for IV and above order streams, 
but not for I, II, III order streams. Irrigation department has classified the Araniyar 
river which flows through Surutupalli as IIT" order stream. Hence, the Environmental 

Clearance and Consent for Establishment & Operation are not warranted for sand 

excavation in the above authorized Surutupalli sand reach as per the said policy. 

Hence the compensation fixed by the MOEFCC & CPCB members is hereby 

differed and may not be considerable. 

Dr. Suresh Babu Pasupuleti, 
Scientist 'D', MoEF&CC, 

Integrated Regional Office, Vijayawada. 

Shri, Ha Naayanau M 

District Collector, Chittoor District, 
Andhra Pradesh 

Smt. Mahima T 
Scientist-D 

Central Pollution Control Board 

Shri. P.Prakash Kumar, 
Assistant Director of Mines and Geology 

Chittoor, Andhra Pradesh. 

Regional Directorate, Chennai 
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Item No.03: 

BEFORE THE NATIONAL GREEN TRIBUNAL 

SOUTHERN ZONE, CHENNAI 
 

I.A. No. 69 of 2020 (SZ) & 

I.A. No. 70 of 2020 

Original Application No. 87 of 2020 (SZ) 

(Through Video Conference) 

IN THE MATTER OF 

 Dasu. Manikantaiah 
          ...Applicant(s) 

Versus 

Union of India and others. 

...Respondent(s) 

Date of order: 21.09.2020.       
 

CORAM:      

HON’BLE MR. JUSTICE K. RAMAKRISHNAN, JUDICIAL MEMBER 

HON’BLE MR. SAIBAL DASGUPTA, EXPERT MEMBER     

 

For Applicant(s):  Sri. Kamalesh Kannan   
  
For Respondent(s):    Sri. G.M. Syed Nurullah Sheriff for R1 

Sri. Basu represented Smt. Maduri Donti Reddy    

for R2 to R6  

 

ORDER 

 

1. The above case has been posted to today for completion of 

pleadings and also for appearance for parties.  
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2. When the matter came up for hearing today through Video 

Conference, Sri. Kamalesh Kannan represented the applicant. Sri. 

G.M. Syed Nurullah Sheriff represented 1st respondent and Sri. 

Basu represented Smt. Maduri Donti Reddy who is appearing for 

respondents 2 to 6 and submitted that since she is not well, she is 

not appearing before this Tribunal and wanted some time for filing 

their reply statement. 

3. We have also received the inspection report submitted by the 4th 

respondent, stating that since the permitted quantity has been 

exhausted, they have directed the District Sand Officer M/s. 

APMDC Ltd., Chittoor to stop the sand quarrying operation in 

Surutpalli Sand reach of Nagalpuram Mandal and also mentioned 

that they have imposed certain penalty for excess extraction of the 

sand. 

4. They have not mentioned in the report, as to whether any 

environmental clearance is required for such purposes and the 

same has been obtained or not as well.  

5. Even the Ministry of Environment, Forests and Climate Change 

(MoEF & CC) had filed a reply statement where also they did not 

mention whether in the instant case, environmental clearance is 

required or not.  Instead, they said that if is dredging it is not 

required and if it is sand mining, environmental clearance is 

required.  Such an evasive statement is not expected from the 
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Ministry. 

6. When there is an allegation in the Original Application that the 

sand mining is being done in the guise of dredging in state of 

Andhra Pradesh against the directions of the Tribunal and also 

against the EIA Notification, 2006, then the Ministry should have 

obtained some report form their Regional office, regarding the 

allegations in the application and should have come with their 

concrete suggestion as to whether environmental clearance is 

required in a particular matter or not. 

7. When this was pointed out, the learned counsel appearing for the 

Ministry of Environment, Forests and Climate change (MoEF & 

CC) submitted that they will get a detailed report from the 

Regional Office regarding the allegations in the application 

independently. 

8. We have directed the applicant to take steps to implead  M/s. 

APMDC to whom permission was granted by the District Collector, 

Chittoor, to extract sand from the sand reaches in this area and if 

they have violated the statutory provision, without hearing them, 

it  is not proper for this Tribunal to pass any order. 

9. When this was pointed out the learned counsel appearing for the 

applicant submitted that he will take steps to implead them as 

party in the proceedings. 

10. The learned counsel appearing for the applicant submitted that 
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even today the illegal mining is going on. 

11. So under such circumstances, we feel that it is necessary to get a 

factual report by appointing an independent joint committee for 

this purpose.  So, we appoint  a joint committee comprising of 1) a 

Senior Officer from Ministry of Environment, Forests and Climate 

Change (MoEF & CC),   Regional Office, Chennai,    2) a Senior 

Scientist from State Environment Impact Assessment Authority 

(SEIAA), State of Andhra Pradesh  3) Assistant Director of Mines 

and Geology, Chittoor  District  4) Senior Officer from Central 

Pollution Control Board (CPCB), Regional Office, Chennai  and 5) 

the Distinct Collector, Chittoor District to inspect the area in 

question and submit a factual and action taken report, if there is 

any violation found.    

12. The committee is directed to go into the question as to whether the 

activity that is being carried out in that area requires any 

environmental clearance as provided under EIA Notification, 2006 

and as per the directions of the Hon’ble Apex Court in (Deepak 

Kumar Vs State of Haryana , (2012) 4 SCC 629).If there is any 

violation then, they are directed to assess the environmental 

compensation  

13. The committee is also directed to go into the question as to 

whether what is nature of activity that is being done by the user 

agency, whether they are involved only in dredging for the purpose 
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of clearing the river bed, so as to enable the free flow of water or in 

the guise of dredging, they are doing sand  mining without 

obtaining necessary clearances and how the sand is being dealt 

with, whether it has been used for commercial purpose or for 

spreading the same in the area where replenishment  of sand is 

required under the Sustainable Sand Mining Policy  of the Central 

Government.   

14. The committee is also directed to ascertain the quantity of sand 

that is being extracted by user agency for the purpose of 

assessing the environmental compensation. 

15. The applicant is also directed to produce a set of papers to the 

members of the committee within a week, so as to avoid the delay 

in submitting the report by them. 

16. The Ministry of Environment, Forest and Climate change (MoEF & 

CC) Regional Office, Chennai will be the nodal agency for co-

ordination and for providing necessary logistics for this purpose. 

17. The committee as well as the official respondents are directed to 

submit the report in this regard respectively on or before 06.11.2020 

by e-filing along with required hard copies to be produced as per 

rules. 

18. The Registry is directed to communicate this order to the members of 

the committee immediately through e-mail, so as to enable them to 

comply with the direction. 
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19.     For completion of pleadings, filing of response and also for 

consideration of report, post on 06.11.2020.  

`     

 

 

.................................J.M. 
(Justice K. Ramakrishnan) 

 
 

        ................................E.M. 
(Shri. Saibal Dasgupta) 

I.A. No.69 & 70/2020 in 
O.A. No.87/2020, 
21st September 2020. Sr. 
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I Preamble

O.A No. 87 of 2020 is filed by Sri. Dasu. Manikantaiah, S/o. D.Penchalaiah at Hon'ble NGT

(SZ), Chennai against the illegal mining at River Arani in the village of Sururupalli and

Karani, Nagalapuram mandal in Chittoor District. The allegation in the Original Application

is sand mining is being done in the guise of dredging in Chittoor district in Andhra Pradesh

against the directions of the Tribunal and also against the EIA Notification, 2006.Hon'ble

NGT has directed the committee to find out as to whether the activity that is being carried out

requires any Environmental Clearance under EIA Notification, 2006 or not and if there is any

violation, the committee has to assess Environmental Compensation. The committee has to

inspect the area and submit factual and action taken report, if there is any violation found to

Hon'ble Tribunal.

Il Hon'ble NGT orders

III Composition and scope of the Committee

In compliance to Hon'ble NGT order dated 21.09.2020, the committee comprising of
following members was composed:

1. Shri D. Markandeyulu IAS, Joint Collector, Chittoor District, Andhra Pradesh

2. Smt. Mahima T, Scientist-D, Central Pollution Control Board, Regional Directorate-

Chennai

3

Hon'ble NGT, Southem Bench, Chennai in Original Application No. 87/2020 in the matter of

Dasu. ManikantaiahVs Union of India & Ors vide order dated 21-09-2020 has "appointed a

joint committee comprising of l) a Senior Oficer from Ministry of Environment,

Forests and Climate Change (MoEF& CC), Regional Ofice, Chennai, 2) a Senior

Scientist from State Environment Impact Assessment Authority(SEAA), State of
Andhra Pradesh 3) Assistant Director of Mines and Geologt, Chittoor District 4)

Senior Officer from Central Pollution Control Board (CPCB), Regional Office,

Chennai and 5)the District Collector, Chittoor District to inspect the area in question

and submit a factual and action taken report, if there is any violation found." Copy of

the order is enclosed as Anlexure.I.
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3. Dr. C. Palpandi, Scientist 'C', Integrated Regional Oifice, Ministry of Environment

Forest and Climate Change, Chennai.

4. Shri B. Ashok Kumar, Assistant Director of Mines and Geology, Chittoor, Andhra

Pradesh.

The committee visited the site on 31-i2-2020. The representative &om the SEIAA,

Aldhra Pradesh has not participated in the site visit.

Scope of Study of the Committee

The committee to look into the matter and find out the following:

l. To inspect the Surutpalli Sand reach area of Nagalpuram Mandal.

2. To ascertain whether the sand extraction/ dredging activity taking place in t}re area is

mining or desiltation

3. To ascertain whether Environmental Clearance is required or not

4. To verify whether the project proponent have obtained all necessary clearances o: not

5. To ascertain whether sand is extracted in excess ofpermitted quantity or not

If illegal mining is taking place, the committee is vested with the mandate for damage

assessment to the structures. riparian vegetation, water qualily. sand depletion. bed erosion.

increase in ground water depth, etc and to calculate associated Environmental compensation.

Mrevailing Sand Mining Policy,2019 in Andhra ?radesh

Govemment of Andhra Pradesh has inhoduced New Sand Mining Policy, 2019 with effect

from 04-09-2019. Salient features ofnew sand mining policy are as follows:

1. Sand excavation in river streams of I, II & III order will be regulated by the District

Administratior.r for consumption within the district tbr local domestic needs and

Govemment sponsored weaker section housing schemes. The excavation shall be

manual and no mechanical means be allowed for excavation. Sand sourced from the

streams of I, II & m order shall be transported to nearest specified stockyards for

subsequent disposal by M/s APMDC Ltd., to the end consumers. Sand should be

made available for Govemment sponsored weaker section housing schemes free of

cost duly paying applicable charges.

1
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Sand may be sourced from streams of I, II, and III order for local needs by bullock

carts. In such cases the Tahsildar of the mandal concemed shall issue a permit on

pa).rnent of sale price per ton, as fixed by the Govemment.

Sand extraction in river streams of IV, V and higher order will be permitted subject to

Andhra Pradesh Mir.ror Mineral Concession Rules (APMMC), 1966, Environmenl

Protection Act, Environment Impact Assessment (EIA) notification, 2006 issued by

Ministry of Environment Forest & Climate Change and the Rules made thereunder

and all applicable Rules &b Regulations in vogue.

The District Collector shall obtain statutory Clearances such as Approved Mining

Plan, Environmental Clearance, Consent for Establishment and Consent for Operation

from the competent authorities prior to commencement of operations and handover

the sand reaches to M/s APMDC Ltd for operations.

M/s APMDC Ltd., shall

Put in place an online system for registration of end consumers and transporters,

receipt of orders directly from the end consumers, collection of paynents and

remittance to the treasury account of the State govemment online and maintenance of

stockyards, disposal of sand from the stockyards and real time tracking of sand

carrying vehicles.

Allot the work of sand extraction, loading and transportation of sand to stockyard,

ramp maintenance, loading of sand to despatch vehicles at the stockyard through a

competitive reverse tendering process.

Install weigh bridges at the stockyards and CCTV cameras at sand reaches and

stockyards to monitor sand operations and vehicular ruovement.

V Findings of the committee during visit, interaction with villagers & concerned

departments and by using satellite images

As per the allegations made in the complaint, the committee visited Surutupalli sand reach on

3l-12-2020 and discussed with concemed departments. The following are observations of
Integrated Regional Office MOEFCC, Chennai and CPCB - Regional Directorate, Chemai.

The Joint Collector, Chittoor district and Asst. Director of Mines and Geology have not

agreed with the following findings.

l. The reach is located on River Araniar at Surutupalli, Nagalapuram mandal in Chittoor

district. Irrigation department has classified Araniar River as 3'd order stream.

5
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2 From the letter no. 2940lsand/2019 dated 03.09.2019 addressed by Asst. Director of

Mines and Geology, Chittoor to the Director of Mines & geology, Ibrahimpatnam,

krishna district, it is understood that to bridge the shortfall of the sand demand-

supply, sand excavation was taken up in surutupalli sand reach (Copy of the letter is

enclosed as Annexure - II). Detailed scientific assessment on the quantity of sand

available in the AraniarRiver in Surutupalli and depth up to which sand can be

excavated was not made. The quantity of silt accumulated in the river was not

assessed before sand excavation, hence it cannot be termed as desiltation. Sand

excavation in Surutupalli was taken up for local needs within the District only.

However, it has to be treated as mining activity.

As per guidelines on Sustainable Sand Mining published by Ministry of Environment

Forest and Climate Change, for mining of minor minerals (sand is a minor mineral)

falling under category'P2' for less than or equal to five hectares, permission has to be

obtained by "District Environment Impact Assessment Authority'' (DEIaa;.

However based on joint inspection report of Mines & Geology, AP irrigation

department and Ground Water Department, AP, District Collector has accorded

permission for sand excavation in surutpalli. Reported that AP sand Mining Policy,

2019, does not clearly specify whether EC is required or not for 3d order streams and

due to lack of clarity Mines & Geology has not obtained EC. The committee is of the

view that for mining of sand fiom surutupalli sand reach Ennronmental Clearance

from DEIAA was required however M/s APMDC has carried out sand excavation

without obtaining necessary clearances / permissions from DEIAA. lWs APMDC has

not obtained "Consent for Establishment" and "Consent for Operation from APPCB.

Andhra Pradesh Mineral Development Corporation has contracted the reach to M/s

P.M.R Infia India Pvt Ltd on 25.09.2019 to extract 47,090m3 of sand from 4.7 ha

area. (depth I m).ln the contract APMDC has specified the condition that sand

excavation shall be carried out manually from the reach and mechanical devices

should not be used for sand excavation. (Copy of the relevant portions of the contract

is enclosed as Annexure - lll).
6
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5 District Environment Impact Assessment Authority may impose Environmental

Compensation on defaulting department for carrying out sand excavation in river

Araniar in Surutupalli without obtaining EC.

The committee interacted with the villagers and they informed that heavy machineries

were used fbr sand excavation and showed photos and videos to the committee

members. From the videos & photos presented by villagers and by discussion with

concemed departments, the committee is of the view that heavy machineries like

proclian, JCB were used for loading the sand into trucks & tippers and not for sand

excavation. Though A?MDC has specified that the "confractor must prohibit healy

vehicles near sand reaches and sand should be transported to the desigrrated

stockyards through tractor trolleys only'' but tl-re contractor has not complied with the

conditions stipulated in the contract and has used heavy vehicles for transportation of

sand liom reach to stockyard. M/s APMDC and District Collectorate, Chittoor shall

levy fine against the contractor for violating the conditions of the contract. Mines

Department oftcials have infbrmed that they have inspected the Surutupalli sand

reach on 25-06-2020 and noticed one Poclain at above sand reach and same was

seized as per New Sand Policy 2019 and imposed Penalty ofRs.1,00,000/- under sub

rule 16 (i) of Rule 9-B of APMMC Rules, 1966. Repoded that the vehicles used for

transportation of sand are fitted with GPS.

7. The area permitted by M/s APMDC for mining is 4.7 Ha, M/s APMDC has fixed the

sand mining fee as Rs 89/- per metric tonne of sand.

On the day of committee inspection no activity was observed in surutupalli sand

reach. Two rarnps were found, one ramp is used by villagers and was also used for

movement of heavy vehicles for loading of sand. Another ramp was established by

N{/s APMDC for the purpose of sand excavation, CCTV was installed at this ramp

used for sand excavation only.

As per Sustainable sand mining guidelines, the distance from mine and any permanent

structure shall be more than 500 m but the aerial distance between Chennai -
Tirupathi Highway and sand reach (point Al) is t40 m which is in violation of
guidelines.

7

9

6.

8.

520



10. From the satellite images of March, 2020 it is evident that mining is carried out

outside the permitted boundary. On comparison of satellite images of June, 2019 and

March, 2020 the committee is of the view that M/s APMDC may have strengthened

the existing kaccha village road for movement of heavy vehicles. During the

committee visit, the ramp used for movernent of heavy vehicles was not there. The

villagers informed that the ramp was removed by M/s APMDC on closure of the

reach which M/s APMDC informed that ramp was washed away during monsoon.

Satellite image of 31.03.2020 cl showing the boundary po

Chennai tirupathi
Ramp 1 used for sand

excavation where CCTV
is installed

Ramp 2 used as village road

and used for movement of
heavy vehicles

highway
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Satellite image of
02.06.2019 where

a kaccha road can

be seen

11.

t2.

13.

Reported that the mining activity was stopped durirg June, 2020 and stockyard was

closed during September, 2020, however production and dispatch registers were not

shown to the committee, hence the committee could not ascertain the exact quantity of

sand mined in the reach.

During the tirne of visit the reach was completely filled with water, poles/ pillars for

demarcation ofboundary could not be traced.

The committee did not observe any environmental impacts and damage to structures

on account of mining in Surutupalli. In tum it was observed that the reach area was

filled with water while the same area appears dry in the historical satellite images.

Department of Mines and Geology also confirmed this that post sand excavation, the

area is filled with water.

Photos taken during inspectiou showing that the reach is completely filled with water,

9

$
1FA

.lrt

t" ': {
*i I

s: . .-.. "a-._rr).{ L12

722



14.

15.

l6

The committee measured the depth ofsand excavation by conventional methods using

tape and it was observed that the average depth of excavation was lm.

lvTs APMDC in consultation with Mines & Geology and Irigation departmant shall

prepare a closure plan for closing the reach. I{/s APMDC and District Collectorate

shall strengthen the supervision and monitoring activity so as to regulate mining

activity

It was reported by Police department that from December, 2019 to December,2020,

Police department have seized 15 vehicles and criminal cases are registered against

thern.

Conclusions of MOEFCC & CPCB

The committee is of the view that lv{/s APMDC carried sand excavation in River

Araniar in Sururupalli in Chittoor district with the purpose of extraction of sand for

local needs and not for desiltation purpose of Araniar River. Hence, it is to be

considered as Sand Mining.

As per Guidelines on Sustainable Sand mining published by Ministry of Environment

Forest and Climate Change, Clearance has to be obtained from District Environmental

Impact Assessment Authority for mining in area less than or equal to 5ha.

M/s APMDC has carried out sand mining in Surutupalli without obtaining Clearance

from DEIAA and CFE & CFO from APPCB, hence DEIAA, Chittoor and APPCB

may impose Environmental Compensation on defaulting departments like Department

of Mines & Geology. Govt. of Andhra Pradesh / Nil/s APMDC for carrying out sand

excavation. Currently no mining operations are taking place in the reach and it was

completely filled with water.

The committee did not observe any environmantal impacts or damage to structures

near to reach, indeed found that the river was completely filled with water.

N4/s APMDC has levied fine of RS.1,00,000/- on contractor lWs PMR Infia India Pvt

LTD for violating the conditions ofcontract.

l0

VI

1

2

3

4

5
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VB, Dn'fcring points by the Distr-ict Collector, Chitroor and the' Asst. Director of Mines
and Geolof.",)" Chittoor

Th..' District Col lector. Chittoor and the Asst. Director or Mine-: and (;colo);:.

Chirtoordi fler Irorn the opinion of the other 1\\\' members oj the Committee from Ministry of

Environment. Forest and Climate Change and Central Pollution Control boardonthepoints2

&3 mentioned under conclusion part above dulv describing as given below:

I. The District Collector, Chittoor has granted permission for manual excavation 01' sand

in Surutupalli sand reach for local needs and permitted u.ansporrarion ot sand from

reach area to specified stockyard by means of bullock carts j tractors trolleys only. as

lightly observed by the Committee but not for de-siltation purpose

Government of Andhra Pradesh has constituted a CiJ\lUP of Ministers to finalize

modalities of !'JC\V Sand P(l/ICY in (he Ill!efe\t (If sustainable saud mining. compliance

1(1 environmental regulations. ensuring attordablc prices ul sand and r-aising \ aluable

public revenues to the state exchequer The Group 01' 1'\1inisters studied the existing

polic- framework of various Slates and the Government of India guidelines on sand

(U1d made certain recommendations for tlll.' policv and alter carcfu I examination of

recornrnendations or the Group or Mi nixrcrs. issued '\Jcw Sand Pol icy 2019 vide

(j 0 \ils'\Jo.70 & 71, Industries. Infrastructure. investment & Commerce \i'vlinl's II)

Department, Dt:04-09-2019 in which. Environrnental Clearance. Consent 1"or

Establ ishment and Consent for Operation are required for IV and abov corder streams.

but not for I. .11,LlI order streams since il is only for local consumption needs and not

COlllll1Crcial mining. Irrigation department has elassirl(~d t.hc /\ra.niyarriver which

f1()\\s through Surulupall1 as III:': order stream. I knee. tht: I·.ll\·irunlllental Clearance

and Consent for Establislunent & Operation are not \varrantcd I'll! sand CXCd\ ali\H) in

the above authOTizedSuHrlupaJli sand rC(lch as per the s:ml p()lie).

{. /b/I?/mch;
Dr. ('. Palpandi .
Scientist 'C
Intcurated Regional Office. \·lini:.;try (If

Ln\ ~r()nInenl ~:'(lrcst and Climate Clldn~t·.
C'hcnl1ai

ShriM. f'lari Narayanan lAS,
District CollecLOr. Chittoor District

/\ndhr~Prad.c ...sCh·I'..\1•. LE. ·C·T· ·0. c,IJ15TRICT .'V\... . p

CH1TTOOft
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R
sEii B.A unlar.o
Assistant Director of Mines
Chittoor, Andhra Pradesh

and Geology,

t2

Mahima T
Scientist-D
Central Pollution Control Board
Re gional Directorate-Chennai
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30 Item No.13: 

BEFORE THE NATIONAL GREEN TRIBUNAL 

sOUTHERN ZONE, CHENNAI 

Original Application No. 87 of 2020 (Sz) & 

I.A. No. 70 of 2020 (SZ) 
(Through Video Corference) 

IN THE MATTER OF 

Dasu. Manikantaiah
Applicant(s)

Versus 

Union of India and others. ..Respondent(s)

Date of order 22,07.2021.

CORAM: : 
HON'BLE MR. JUSTICE K. RAMAKRISHNAN, JUDICTAT MEMBER 

HONBLE MR. DR, K.SATYAGOPAL, EXPERT MEMBER 

For Applicant(
For Respondentls)Mr.Ashik Ahamed represehted 

Mr. Kamalesh Kannan 

MG.MSeTRIlah sheriff for Ri 
Smt Maduri Donti Reddy for R2 to R6 

ORDER 

1. The above case has been posted to today for filing the reports as 

directed by this tribunal. 

2. When the matter came up for hearing today through Video 

NE 

1126



Conference, Mr. Kamalesh Kannan represented 
the applicant. Mr. 

Ashik Ahamed represented Mr. G.M. Syed Nurullah Sheriff 

Reddy 
1st respondent and Mrs. Maduri Donti Reddy 

Counsel for 

represented respondents 2 to 6. 

3. Notice sent to 7th respondent was returned with endorsement,

unclaimed. But in the endorsément it was 
mentioned that 

whenever the official from the Post Office went there, they could 

not serve the notice or giye intimation as the door was looked. 

There is nothing mentioned as to whether any attempt was made 

by the post.man to give intimation to any of the responisible person 

who can táke notice on their béhalf. Unless such an exetcise is 

made bythe Postal authorities, the presumption under Section 27 

of the Genera Clauses Act, 1897 cannot be inyoked. So the 

applicant is dinected to take out notice to 7th fespondent again 

through ribun by producingnecessary reuisites alóng with 

G postal oovef and posth stamps before thribúnalwithin three ad6EN TR 
days, so that aotice can be ent through Tiibunal, to ensure 

service on them, so asto enable this Tibunal to proceed against 

them, if they did not appear in their absence in accordance with 

law. 

4. As per order dated 25.02.2021, when this Tribunal found that 

some of the members of the committee did not sign the report, 

namely, the District Collector and the Mining Department as they 

2 
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are in disagreement with the conclusion by the Ministry of 

Environment, Forests and Climate Change and Central Pollution 

Control Board. But we have mentioned in the earlier order that 

even if the members have got any dissenting opinion that must be 

incorporated in the report and along with the reasons by the 

authorities who are coming with a' different conclusion than the 

conclusion given by the State Authorities and that must also form 

part of the conclusion portion leaving the legality of the objections 

raised to bê considered by this Tribunal. 

5. When this wás pointed out, the learned counsel appearing for 

Ministry of Environment, Foresta and Climate Change (MoEF&CC) 

and the State Department submitted that they will compl with 

the directionand accordingly the matter was originally posted 

22.03 2021 and, thereafter the matfér was adjoufned from time to 

time by motificatton. Thereafter the matter yas/taken sup on 

unal 
had 

RIRI 
INP*S 

have bee 

directed, this Tubunal had given'Some more time for them to file 

14.07.2021 Even onthat day since no,reRofts hayebeen filed as 

the report and posted the case to today. Even today no such 

report has been filed so far. Instead we have received the 

independent report filed by the Assistant Director, Mines and 

Geology Department, Chittoor District expressing their views on 

the observations made by the committee said to be their 

dissenting note. But that also did not show as to how they are 
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differing from the finding arrived at by the other committee 

members but only giving the general procedure that they were 

1OIlOWing for the purposc doing the work in such matters along 
with some Annexure. 

6. Though the learned counsel appearing for the State Department 
submitted that they have already filed their counter statements by 
e-filing, the same has not been received by the office. When this 
was pointed, the learned counsel appearing for the State 

Departments submitted that they will verify from the office and if 
there is any defect, they will rectify the same as well1 

7. The committee is directed to file the report as direoted by this 

Tribunalftaking clue as to how such reports will have tobe led as 

mentioned inthe order in 0.A. No. 152 of 2021 in which also the 

same committee has been appointed by this Tribunal to go into 

the allegations made in that case 
8. They are directed tosubmit their respectivereportsas directed by NA 

this Tribunal and complete the pBëadings on orbefore 23.08.2021 

by e-filing in the form of searchable PDP/OCR Support PDF and 

not in the form of Image PDF along with necessary hardcopies to 

be produced. 

9. The Registry is directed to communicate this order to the members 

of the committee and also to the official respondents immediately 

through e-mail, so as to enable them to comply with the direction. 

4 

MN 
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10. For appearance of 7th respondent, completion of pleadings and 

also for consideration of reports, post on 23.08.2021. 

Sd/ 
J.M. 

(Justice K. Ramakrishnan)

Sd/ 

..E.M. 

(Dr. K. Satyagopal) 
O.A. No.87/2020 & 
I.A. No.70 of 2020 (szy 
22nd July, 2021.Sr 

AL L GREEN 
N RIBUNAL 

MIN '7 
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GOVERNMENT OF ANDRHA PRADESI1 DEPARTMENT OF MINES & GEOLOGY 

From 
To G. Venkatleswarulu, M. Se., 

Asst. Director of' Mines & Geology, 
Chittoor. 

The Director of Mines & Geology. 
Tbrhinpatnam, Krishna Dt. 

Letter No. 2940/Sand/2019, Dated: 03.09.2019. Sir 
Sub: Sand - Oflice of the Asst. Director of Mines and Geology, Clhittoor - Identification 

and Approval of three sand reaches - Information Submitted - Rg. 
Ref1 Govt. Memo.No.3066/M-II(1)/2016-17, Dt:08.07.2019. 

2 Note approval of the District Collector and Magistrate, Clhittoor dlated: 

31.08.2019. 
***** 

I invite kind attention to the subject and references cited and submit that vide reference 

1 cited he Government of A.P., has directed the District authorities to take steps to identily 
new Sand reaches & De-silting points on war footing basis to bridge the shortfall of the sand 

demand-supply in the state. Subsequently, the Collector & District Magistrate, Chittoor has 
directed to conduct a joint inspection with line departments i.e. Ground Water, Irrigation, RWS 

and Mines & Geology Departments for identification of new sand réaches in the Disi:iet. 

In this connection, it is submitted that this office Technical staff along with line 
Departments have been conducted joint inspection on various dates during the July & August 
months and identified the following reaches in the jurisdiction of Asst. Director of Mines & 
Geology, Chittoor. All these three sand reaches are below 3 order and bw s" order stream3 
only. Further it is submitted that the Collector and District Magistrate has approved three sand 
reaches in this office jurisdiction for excavation of sand as detailed below. 

Sl. Name of the reach & Geo Extent in Hect 
Remarks 

co-ordinates &Qty. in CBM Location 
Nandanoor Reach in | 13 15 32.50 N 79 09 20.36E 

Nandanoor Vg., 
G.D.Nellore 

No 
All the line 

13 15 44.43 N| 79 09 14.91 E 

13 15 42.74 N 
|13 15 30.75 N 79 09 16.76 E 

4.870 Hect. 

(48,700 M") 
Departments have 

given feasibility 
for excavation of sand. 

01 79 09 11.31 E 

Mandal. 
All the line 

13 36 29.09 N 79 33 56.55 E 

13 36 27.49 N 79 33 56.68 E 4.110 Hect. 

13 36 35.65N 79 34 18.03 E (41,100 M°) 
13 36 38.02 N 

Departnments have 

given feasibility 
for excavation of sand. 

Penumallam Reach 

in Penumallam Vg., 
Yerpedu Mandal. 

02 
79 34 17.60 E 

13 20 12.87 N All the line 
79 52 04.78 E 
79 51 55.82 E 13 20 11.78 N 

13 20 07.03 N 79 51 49.16 E 4.709 Hect. 

79 51 51.36 E 

Departments have 

given feasibility 
for excavation of sand. 

Surutpalli Reach in 

03 Surutpalli (Vg), 13 20 04.66 N (47,090 MP 
13 20 08.80 N Nagalapuram (M) 79 51 57.21 E 
13 20 09.70 N 79 52 04.89 E | 

This is submitted for favour of information and taking further necessary action in tlhe 

matter Yours faithfully, 

Asst. Director of Mines &Geology, 

Chittoor 

Copy submitted to the Dy. Director of Mines & Geology, Chittoor for favour of inforn:ation. 
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Sold to Sr:MoANABEARAKEDOY E% 8A RMED 91;P -PicENCED STAMP VE 

eQosQ HTEINYT ANDHRA PRADESH 
2 2019nDOL, 

D.No:7-54. TAQEP 

For Whobm:KLER ANTN) APVTS).úSAkAPATNM 
AGREEMENT 

This Agreement is made on:this 25th day ofSeptember, 2019 by and between: 
The Andhra Pradesh Miheral Development. Corporation Limited, a Company 

incorporaied uider the Companies Act 1956, amended as Coapanies Act, 2013 
having itscorporate offce.at Door No.|94/ 1D, Tadigadapa to Enikepadu 100 t. 

.Road, Karruru Village, Penamaluru Mandal, Vijayawada- 521137, represented by 
Sri H.D.Nagaraja, Executiye Director, APMDC (hereinafter-referred to as "APMDC" 

: .which-expression.shall, unlessit be repugnant to the context, mean and include its 

successor_ and.permitted.assigns) on-the ONE PART 

and 

M/s, PMR Infra.India Ltd, a Company registered under the Companics Act 1956, 

amended as Companies Act, 2013 .having its registered ofice at Flat No. 706, 
M.V.V. Royal Palace, D.No. 1018, Visakhapatnam, Andhra Pradesh,530003 

represented by Sri 

herçinafter refered to. asj the "CONTRAÇTOR', which- cxpression shall mean and 

includeits:successors andrepresentatives) on,the OTHER PART.. 

P:Maheswara Reddy, Chairman, authorized signatory 

M/s. PMIR Infra India Ltd 

Thendhra-Pradesh Minernl Development 
Corporation Limited 

Authorized Signator 

H.D.Nagaraja 
ExecutveDirector 
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APMDC and the cONTRACTOR are collcctivclyv referred to as thc "Parties" na 

individually as a "Party' 

VIIEREAS 

1. APNDC, incorporatcd in. 1961, is.a Government of Andhra Pradcsh undcrtalang 
involved in commercial exploitation-of various minerals and has becn instructed 
by the State Goverrnment to act as an Agent to Govcnmcnt of Andhra.Pradcsh vide Memo, No:3066/M-II(1)/2016-17,dated 08.07:2019 to operate the sand 
reaches and disposé thesand to-the.end.consümerTs. 2. APMDC vide Tender No. APMDC/SAND/EXCAVATION/2019-20/1 dated 
27.07.2019 invited E-Tender for "Selection of Contractor for Excavation, 
Transportation, Stoclking and Loading.of Sand in Andhra.Pradesh" for Schedule 41 in Chittoor district, Andhra Pradesh. 

3. Subsecquently, a Letter of Award LoA) was issued by M/s.APMDC to M/s PMR Infra India Ltd on 24:08.2019 for Schedule 41 and the Agreemcnt was cntered iato by M/s APMDC:and M/s: PMRInfra India Ltd. on 31.08.2019. 
4. Thc Contractor expressed that the sand. available, in. the reach allotted is.auch 

lower than the quantity-mentioned in-the.tender.document. This was confirmed 
by our Project. oficer, Chittoor District. Asagainst a quantity of 1,35,500 CBM 
mentiomed in the tender.document, only 30,000.QBM Quantity was available for 
cxtraction. . 

. 

5. APMDC, .vide . Tender. No. APMDC/SAN/EXCAVATION/2019-20/1 dt. 
05.09.2019, .loated tenders Tor Excavation, Transportation, Stocking and 
Loading of Sand, inçluding:for 3 schedules in.Chittoor district i.e. Schedule 52 
(Nandanoor), Schedule 53 (Penumallam) and Schedule 54 (Surutpalli). 

6. Secretary to Government (Mines); Andhra Pradesh, vide Lt. No. INCO1- 

MGOSAND/234/2019. dt.23:09.2019, instructed APMDC to..extend the 
agreement entercd betweèn M/s PMR Infra.-India Ltd. and APMDC in the 
jurisdiction of ADMG, Chittoor for newly identified sand reaches in"Chittaor 
district i.c., 1: Nandanoor, 2. Penumallam and 3. Surutpalli ás the District 
Collector,. Chittoor has:informed.the.sand-reserves in the reaches notiffed.carlier 

has been, exhiausted:änd io operational reaches are available în. the di_trict to 

cater the immediate requirement of sand in Chittoor 
M/s. PR IniraIadia Ltd The Andlhra Pradesh Mincral Devélopmcent 

Corporatlon Limited.. 

Authorized Signatcry H.D.Nagarija-
Executive Director 
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7. The Sand Mining Fce.lin INR/Metric Tonne) for Schedule:54 has. been fnalized to.beRs.89/-(RupeesESghty Nine:only),. which is, the price discovered through e-tender (Tender No. APMDC/SAND /EXCAVATION/2019-20/1.dt. o5.09.2019). 8. APMDC issucd a Letter. of.Award vide Lr. No. APMDC/ED/SAND /2019-20/799 dated 25:09:2019 fop Schedula 54 and invited. the.CONTRACTOR to enter into an,agreement, by sbmitting.Performance Security Deposit for an amount of Rs.629,000/(Rup¢eg Six. Lakhs Twenty Nine Thousand onlý as per the terms ançd conditions,of the tender document. 
9. Subscquently, CONTRACTrOR -submitted a Performance Security Deposit vide Axis, DD No.060126 dated 25:09.2019 .for an.amount of Rs. 6,29,000/. Rupces iz takhs yenty NineThoiusandionly) 
10:Accordinglys, APMDG HaS decided to appoint M/s. PMR Infra India Ltd as 

:ACONTRACTOR 
. 

having the sole réspornsibility sto perforrn the Work and 
implement the Projeçtin.accordance with the terms of. the Agreement and M/s. 
PMR nftaIridi� Ltd agrees and undertakés to.perforin and comply.with all its 
obligationsunder this Agreement-andito be splely responsible. for the same and 
to.carry out the Work(as defined hèreinafter) in accordance with the terms and 

conditionsas set out in this Agreement 

NOW T IS MUTUALLY AGREED AND DECLARED BY AND BETWEEN PARTITES 
.AS FOLEOWS:. 

. 

enitons,tepetationstapregmentDotuments 
aThe wor áind expgsEsions mentioneti eein:tieAgteém�nt- shall have the same 

meaning as arc.respectively.assignedto them in the.coniditions of the Tender 
No APMDG/SANDÝEXCAVATIONI201900/1dated. g5.09.2019 and any 
subseguent:corrigendupii_sued tÙ thessaiditender. 

b. Thefollowing docuneintsis_ued fox the above swork shall be deemed to form part 

and,parcel-of.this Agreement and th¢.same imay be read:and.construed as part 

Qf this Agreement viz 

i Tender No APMMDC/SAND/EXCAVATION/2019 -20/1.dated. 05.09.2019

aind all ofits subsequent corrigenda 
Letter ofAwardNoAPMDC/ED/SAND2019-20/799:dated 25.09.2019. 

elöpmeit M/s.PMR Infta India:Ltd ThoAndhra PradeshMinerD 
,CorporationLlnlted 

Authorized Signatory 
H.D:Nagaraia,- 

xecutive Director 
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2. Appointment 

C. Subjcct to and in accordance with the provisions. ot this Agreenient 

Appicable Laws, APMDC hercby appoirts the CONTRACTOR to prövide s 
sand 

cxeavation services during the subsistence of this Agreement and the 
the 

CONTRACTOR hereby conscnts to its appointment and agrecs to provide the 

sandexcavation services in.accordance with the terms and conditions set out in 

isAgrecment. 
3. Duration of the, Agreement 

d. The duration of the Agreement wilI be for 6 months from thc date of signing of 
this agreement or till;the exhaustion of sand in the sand reach, whichever is 

earlie. 
Upon satisfactory performance and availabilityof further rescrves, the 
ageement can be extended for a period of6 rmore.months with mutua consent

and nesotiation, at the-discretion of APMDC. 
owever, if the performance of the contrac�oris foundunsatisfactory and it fails 

to meet the terms of thie Agreement. and. guidelines of APMDC and other 
statütoy. bodies, issued from time to' time sor safe and successful mining 
operations, APMDC reserves the ight to cancel the contract after giving 7 days 

of notice, and shall: be entitled to get completed the work completed. at the 

Contractor's ri_k-and cost. 
E APMDC may.issiue anoticé-of suspensionto.the.contractor at any tirne during 

the agreemënt direciingt uspehd all or, anypärt.otthe.óperations, stating the 
estimated length.of and teason for the suspension The Contractor shal1, on 
receip of a notice of suspensipn, take all reasonable steps to immediately 

. : 

suspend all excavation and lo�ding-operations. 
h. Dur�tion of the agreemernt may change as per amèndments iade in the Sand 

Mining Policy by the;State Government, 

Perforrmance Sccurity Deposit. (PSD) 

a. The cONTRACTOR:submitted, PerformanceSecurity Depo_it (PSD) for a value of 

Rs.6,29,000/ (Rupces.`ixLakhs Twenty Nine Thousand only) in the förm of 

Dernd Drat 
b. APMMDC:will hiáve theright to invoke the. RSD without assigaing any rcasons if 

erfomancc of the suçcessful bidder is not found up to the mark. 

M/s. PR Lufra India Ltd 

The Andara Pzadesh lineral Development 
Corporatio:i Limited| 

Authorized Signatory 

.D.aaja, 
Exeutive Dircctor 
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C. The PSD shail notbear any interest. Any barnlc charges or 
ommission on account off, fürnishing the performance banlk guarantee, if applícable, shall be 

borne by tho. CONTRACTOR only, Failure to comply ith the.requirements 
under this clause hy:the CONTRACTOR shall lcad to.annulment of the.contract 
and forfciture of PSDsubmitted by the CONTR�CTOR. 

d. The PSD amount asrabove will be returncd to the CONTRACTOR by APMDC 

within 2 months from the date of expiry of the contract, alter adjusting dues, if 

any. 

i. APMDC reserves. the tight to forfeit PsD or adjust the amounts recoverable 

as against PSD: (including invocatjon of Performancc Bank Guarantee) in 

accordance-with Failure and Terminatjon clause of the: RFP. The decision of 

APMDCis final andbinding.on the:CONTRACTOR. 
ii. APMEDO alsoreserves theight to-adjust.any sumof moncydue and payable 

bYthe CoN�RACTOR to APMDC hgainist PSD-in case:APMDC is unable to 

recover the due amiouhtsfromithe CONTRACTOR. 

5. Contractors-0bllgationsithroughout the Term 

a. Contractor shall, deploy the necessary manpower to excavate'Sand.in accordance 

with the.-approvëdi Mine Plan, coiditions of Environmenfal Clearance and as per 

the direçtives given.by AEMDG 
Important Note: It isclarfied that the ter "Sand Reach"shall also include a 

ECluster of Sand Reahes' in ail suc cases, uwhere nearby sand reaches are 

coTbined, a single steeudis iaertifed as he deliveu.pointiand a single 

exeavdtioreconthactotis celecte 

' 

. 

Contráctor shall deployacmnerytomake Heäps andload-sand fromStoclkyard as 

directed by APMDC. Thisishall alsp:be part oftihe bid quoted by the bidder. 

c. Contractor shall alwaysmaintain a stock level of at-least 15 days consumption 

during non-monsoon months.and a.stock level of 4. months consumption durin 

mornsoonperiodi* 
d. Contractor shall maintainthe,sahd stockyard in.the area identified.by the District 

Administratiori It is, clariied that, maintenance of stockyard inclüudes but is not 

limited to the main�enance of haul road aind approach Toute up to, nearest access 
road, proper lighting . arangement, all the acts required for proper opera�ion, . 

. 

The Andhza, Pradesh MineralDéjolopment 
CorporatlonLimited 

Ms, PMR Infra:Jndia Ltd 
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management and:security.óf sand stockyard. Howevercontractor 1s not require 

make paymcnt oflease rentals for larnd idehtified fot stockyard. 

C. Contractor will provide necessary infrastructure for APMDC .stafr, includi 

temporary/portable site öffice, guard cabins, etc. with power backup. 

Contractor shall secure perimeter of the dedicated sand bearing arc� to avoid illegal 

mining outside the designated reach. Contractor shall be held responsible, if any 

'such activity take place within the designated-reach. 

din 

&. Contractor will erect boundary pillars and will ensure. that the excavation does not 

fakc place outside the demarcated.area/lease boundary. 
h. Contractor shall make necessary investments and, expenses to. mitigate all 

environimental risks. 
i Contractór shall.attend to any other activity incidental to Sand mining apart 

from.the inidicat�d list provided:above.or as instructed.by APMDC. 
, 

Detailed Resborisibility. of the Contractor. 
Contactor shall, colour-aii its.sand tränspoitíng.tractors in the pattern and 

, 

colour as directed.by APMDC. 

ii. Contractor must prohibit the entry of heavy vehicles near sand reachcs. Thc 

sand. excavated from sand reaches must be transported to the designated 

stockyardsthrough tractor trolleys:only. 
ii. . Contractor must:ensure that the excava�ión and loading. must be donc. 

. 

betryeen6 am to:6pm only. 
v Contractorräust ensure the erectión öfa display: board at prominent place at 

sand reach/stockyard; clearly mentüoning, name of reach, area of rcach, 
totäi sand.deposit (n CBM),nam�jof Contractor, period of. contract, name of 
manager and supervisor along with, .contact.numbers, name ,and contact * 

numbers 'of contact person/in-charge in APMDC to be.contacted in casc of 
complaint, etc. 

Contractor must maintain visítor register at the Reach/stockyard. Such V. 

registe must be.imade available. to the visiting government ór APMDC 
oficialswho will make suitable.entrics andremarks in thatregister.. 

' 

vi Contractor must,maintain daily excavation, transportation,sale and atock 
registers at the sand reach. 

The Andhra Pradesh,Minefal Development 
CorporationLimitcdi 
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Contractor must cnsure that the sand is cxcavated manually írom the san 

Teaches, Mechanical devices aych as poclain, JCB machine etc. should not 

be used for excavation of sand.from sand reaches. 

vii. vii. Contractor ahallprocure and install GPS in all the dep!oyed vehicle (used 

transport sand from reach to stockyard) as directed by APMDC, Contractor 

shall be responsible for upkeep and maintenance of such GPS installed in 

their vehicles. 
Contractor shall ensure that all the machinery deployed is, as per guidcline 

of MOEF/NGT or any other government agency. 
ix. 

X. Contractor shall ensure compliance of MOEF, NGT and Ordcr/Judgment of 

Honorable:court, Act, Regulation or any regulatory or statutory requirements 

applicable to sand minirig, transportation, stocking and loading activity. 

Contractor shallt berequired to abide by al1.Applicable Laws such as but not 

limited to SaFd Policy of AndhraPradesh, Mines Act 1952, MMDR Act 1957, 

APMMG. Rules 1966 and.äny other applicable l�w, rule amended from time 

to time: 

xii. Contractor shall make all arrangements for ensuring safety standards aas 

required by the laws and the best industry practices. Contractor shall also 

provide for prevention of occupational health hazards and creation of good 

work environment. In. case of any breach and hence, penal sanctions on 

APMDC, the sameshall, be borne by Contractor oyver and above, the penalties 

for loss of prodúction.. .Contractor shall îndemnify: APMDC in such 

0cCurrences. 

Contractor is to, employ, to the extent possible; slilled man power on the 
** 

projectand shall.pay wages not less. than,the minimum wages as per 

Minimum Wages, Act or such other legislations or award of the minimum 

wage fixed by respective State Govt. as well as other statutory payments as 

may be in force. Payment of provident fund,for thc workmen employed by 

him for the work as per the laws prevailing under provision of EPF and allied 

scheme valid.from, time to time shall be the tesponsibility: of Contractor. 

Contractor shall also:file statutory returns and provide a copy to APMDC 

:cach'month priör to release of excavation related payments. 

iv. Contractór shall give preference to the local people in employment for 
" 

ecxcavation, transportation, stocking, loading.etc. of sand. 

M/s. PMR Infra Indla Ltd 

The.Andhra Pradesh Mneral Devclopment 
Corporation Limlted 

Authorized Signtory 
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Contractor shall.comply with statutory requirements of all applicable ar 

including Child Labour (Próhibitiort & Re�ulatön Act, 1986 as aicicd 

ac 
XV. 

:Irom time to time and áll rules, tegulatíonis and schem�s främed thereunder 

from time to time in addition to other-applicable labour. laws. 
xvi. Contractor is exclusively responsible for the completion and supervision of 

the entire Work, either personally or through its quali+ed supervisory agents 

or staff acceptable to the APMDC. Contractor must employ technically 

qualiied and experienced statutory staff to ensure that. excavation is done 

striçtly in accordance with the mine plan. APMDC cani insist ,on employing 
more supervisory stal>, if required, for efficient. cxecution.of the Work. The 

Contractor hereby agrees to abide. by the decision of the APMDC in this 
regard 

. Al the. pérsonnel engaged by the Contractor in connection with the 
perforimance of theWork shall be theresponsibilityy ofthe Contractor and no claim, shiall lie against APMDC nresp�ct of non-páyment-of wages or 

xvi. 

remunerátion of any description due by. the Contractor to his heir employces or for any failure on the part of the Contractor in the discharge of his /their obligations to his / their emplóyee. Xvii. In the event of the APMDC becoming liabl� for any claims by any person or persons. as a result of applications of the.provision.of the said Acts and the Rules and Regulations and orders there iunder, the APMDC has the right to deduct.thé'said amount from the amoints due to.the Contractór from his bills or perforimancé sècurity. 
xix.Contractor shallissue photo identity.card-/ gatepasses to all its employees. Contractor shall be responsible for protecting the property from any loss or damage.from whatcver causes at its own expense, during the entire Agreeiment, Any damage, if occurs, the Contractor:shall repair the same at its.own 'expense..to the satisíaction.of. APMDC., The Contractor shall be ' ' fesponsibl� for such-monitoring its.ownmateríal; storage areas, store house, cquipment yard etc., as may be required. APMDC shall not acccpt any Tesponsibility for protection of the Contractors. eguipment, tools and mateials. 

The Andhra Prad�sh Nineral Development Corporation Limited' M/s: PMR Infa India Ltd 

H.D.i2paraid 
Eeative Director Authorized Signatory 

rn. n iveatw, 

2439



6. Payment terms 

APMDC hercby agrees to the covenants to pay the Contractor a Sand Mining Fce 

in INR/Metric Tonne).of Rs,89/-(Rupees Eighty Nine only), as per the terms 
a. 

and cpnditions mentioned in the Tender Document, In: case of unavoidable 

circumstances, if APMDC undertakes sale of sand on.a volumetrie basis, then 

the following convetsion factor between cubic metcrs and mctric tonnes shall be 

utilized for maling necessary payments. 

1 cubic mneter of sand =1.5:metrlc tonnes of sand 

Modalities-for Páyments . 

APMDC shall pay Contractor a lump-sum amount (or excavation related 

payments inclsding applicable taxes. at prevailing rates) on a monthly basis, for 

Sand excavated, transported to Stockyard and loaded in the vehicle of the 

buyers at the Stockyard, 

The payment shall:be made on realisation basis, after, sale of ,sand and ro 

advance shall be paídin any condition 

Payment ofexcayation.bill:can be released only after receivingthe sale proceeds 

of concerned reach quantity 

In case of delay in sale of sand, the.payments will be released anytime upto 6 

months from the date of agreement, no interest. would be payable on such iv. 

delayed payments. 
Within three (3) Business. Daysof. the start of every month, Contractor shali 

V. 

raise.an invoïce to' APMDC. for the quantity of Sand loaded into. vebicles of 
. 

buyers in the previous.tinionth. 
viThe inyoiçe amount shaltke calcilated by multiplication-of $MF (Sand Mining 

Fee) quoted by the Contractor, and the volume of sand sold (lpaded on buyer's 
. 

vehiçles). 
APMDC shall-endeavor to pay the. amount to the Contractor as per thc received 

invoice ithin thirty (30) Business Days of the receipt of invoice, subject to 

receipt.ofnecessary payments from GoAP. 
vii. At ihe time of expiry of cpntract, the Contractor shall be paid for the quantum of 

sandlyinginsinventoyin the stockyard fwhich was excavated.by the contractor 

during tieagreemenit,period butis yet.to pe _old). Themodalities for cstimating 

tie quantum of sand and other payment related issues (deduction of loading 

chargesfrom the Sand MiningFee etei) will be prescribed by APMDC. 

vii. 

M/s: PMRInfra India Ltd 
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The Contractor shall under no circumstances .claim any sort, of idle co ix. 

Cxpenses.from APMD�: 

7. Force Majeuro 

I. Force Majeure: 

a. Forcc Majcure mcans an act, cvent or cause. which is beyond the rcasonable control of APMDC or the Contractor, and not involving APMDC or the. Contractor's fault or negligence, including but not limited to: 
i. Acts of God, lightning stikes, earthquake, cyclones, loo xplosions, fires and.any natural, disaster; 

cyclones, floods, storms, 

i. Acts :of war, acts: of publio anímosity, terrorism, riots, civil commotion, malicious damage,, sabotage and. rëyolution, industrial site, disputes or disputes which materially stop the works for a period. of more than 3 monthS 

ii. Takeqveiof dedicated sand bearing area.by the.Government and/ or any 
* Agency designated by govermment iesulting in.complete loss.of production; iv Regulatory.changes:in the mininglaws prohibiting.contract mining; andd v. Any order passed by a Court which injunct excavation of Sand. b. Force Majeure does not include breakdown of machinery or equipment and1 

* other disruptions which are caused by ñegligence or otherwise on the part of Contractor.and/ or APMDC. 
II. I APMDC or the CONTRACTOR (the Affected Party) becomes unable by Force Majeure to cartý out an obligation under the Agreement strictly in accordance . with the Agreement: 

i. The.Affected Party must give to the other Party prompt written notice and reasonable particulars of the Force Majeure and, so far as is knovn, the probable extent to which the Affected Party shall be able to pèrform or be delayedin performing its obligation ii. The reléyanit obligations of the Affected Party and the other Party, so far as they äre, affected by the Force Majeur�;.shall be suspended during, but no longer than, the continuance of the Force Majeure; and 
* The Andhrä Pradcsh,Mincral Development Corporation Limited Ms. PMR:Infra India. Ltd 

H.D.Nageraja, 
Exceutive Director Authorized Signatory 
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11. Thc Affected Party. must usc all possiblc diligence to overcome or remove the 

Torce Majeure as qulclly as pospible 

iv. Upon resolution of the cause of delay, interruption or failure, the Aflected 

Party shall promptly within 3 (thrcc) days of such resolution give noticeto 

the other Party of such fact and the performancc of such Alfccted Party's 

obligatons undetithis:Agreement.shall thercupon be resumed. 

If the performance of the obligations is substantially preventcd, affected or delayed 

for a singlc poriod of more than threc (3) months, thc Corporation shall give 

termination notice in accordance with Clause 19. 

S. Event of Default 

a. An event of delaultissaid-to:have.occurred 
under the following conditions: 

Delay in productionpf'Sand by more than, two (2) weeks ffom the Agreement 

Date dug to. reasots attributable. to. the Contractor (delay in deployment of . 

the necessary equipment, staffs, labors and other operational requirements 

for Sand productionetc). 
The production of Sand is delayed for miore than a month or a stock out 

i. 

position in the Sand Stock yard, i.e. Sand is not available for sale, due to 

reasons attributable to:the:Contractor. 

ili. The quantity of Sand to be excavated by the Contractor is less than half of 

the target quantities; of respective period due to reasons. attributable to the 

Contractor 

The:Contractor has máterialy defaulted.and failed to comply with the terms 

v. 
'and conditions _etin' the Tender Document and:the Agreement. 

The production ofSand is permanently stopped due to a Force Majeure 

. 

event(as specifiedin, Clause 7) for a cointinuous period.of 3 (three) months. 

b. Notwithstanding anything stated in.the:Tender Document and the Agreement, 

Contractor shall be #able ta pay Liguidated: Damages in case of delay in 

deploying the necessary mining equipment, 
staff and labour and other 

operational réquirerments for Sand production, The Liquidated Damages 
would 

be calculated at 1% of Annual Sand Mining Fee per week of delay and would 

"be detérmincd.on a wieckly basis subject to a maximum of 10% of total Annual 

Sand Mining Fee. 

.M/s. PMR Infra Indin Ltd 
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.n case of occurence. of an Event of Default event mcntioned in clause 8,1 

i, ii and iv, APMDC shall have the option to, seék terminatio7 of contract as 

per the Clause 10(a). 

9. Recourse to Event of Default 

B.n casc of occurrencc of default event mentioned in clause 8.a.7, clause 10f4) 

i1aul, govcrn the posible recourae availablc to APMDC and thc Contractor. 

10. Tormination of.Agteoment 

a. Termination for Detdult 
i. In the case of the oeurrenee of Event of Default as aentionced in.clause 8 

APMDC shall seek Liquidated Damages in accordance vith clause 8.b. If this 

Event.of befault contihuea.for aperiod of one (01) month from the date of its 

occurrence, APMDC may termínate the Agreement by vrittea notice and 
shall forfeit and invoke the Perfórmance Banlk Guarantce pzovided by 

Contractor. 
i. nease oEthe' oecuirience of Event otDefault as mentioned in clause 8.a.ii, 

and iv, APMDC shall: be entitled to forfeit and invoke 100% of the 
. 

Performance Bank Guarantee provided by the contractoz. APMDC furier 
reserves the right to blacklist such. contráctors, at its sole discretion. 

APMDC may terminate the Agreement by.written notice to the Contractor if 
any:Approval (iicluding any. Mining. Déase, Pollution Control License, open 

cut approvál:or anyother-liceise,permit,consent.or-permi_sion required for 
theopetationvof ihe Mine) is tancelled, suspended ör revoked due sto faults. 
attributablé to the contractor: APMDC shall forfeit and invoke the 

iii. 

Performance BankGuarantee provided by the contractor in case of sucha 
termination. 

. 

b. Al.obligations hereundcr incurred prior to. and which by their natuze would 
continue beyornd the cancellation, termination, or expiration of the Agreement 
shall,survive such termination, 

c. In thé event. of the expiration or termination of the Agreement under the 

Clause 1.a, Contractor shall remove allits émployees, sub-contractors, all its 
:equipment and its goods-and-materials ftom the Sand Mine within 15 days 
frora:the time of expirätion of the.termination notice. 

The Andhrå Pradesh Mineral.Development. 
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d. Termination.due to Force Majeure 
fa delay or failure by a Party to perform its obligations due to Force Majeure 

Cxcceds 3 (three) continuous months, the. other Party may immediately 

terminatc this Agrcement by notice in riting to the Affectcd Party. In casc of 

tcrmination of Agrcemcnt due to Force Majeure, the Performance Bank 

Guarantcc shall be returned to Contractor 

c. Termination on exhaustion of Sand Reserves 

This Agrccment shall terminate upon it being cstablished to a high degree of 

certainty through cstablished procedure used in accordance with Good 

Industry Practices that Sand Reserves at thc site havc becn cxhausted as per 

the Mining Plan. 

11. Indcimnity 

: The. CoNTRACTOR,agrees, tó. indemnify and hold APMDC harnless froa and 

against anyand all damages, Josses, liabilities,. obligationjs, claims of any lind, 

interest, cost, fce, oirexpenses (including, without linitation, reasonable 

attorneys' fees and expenses) (callectively, "Losses by APMDC"), sufered, 

incurred or paid, directly, as a result of, in.connection with or arising out of: 

a) any breach by the CONTRACTOR of any of its respective covenants or 

agreements contained herein; 

b) any failure by the CONTRACTOR to. make payment o£ wages or other anounts 

due to its employees/. personnel or non-compliances with. any of its legal or 

statütory obligations 

¢aný injury to os death of persons.or -damage to o loss of property of such 

peYson's.arising outofacts ori omissióna ofthe cONTRACTOQR; 

d) aný claims.or.sanctions or;penalties imposed.by any Authority for any failure by 

CONTRACTOR or any:of.their respective of+cers, directors, employees, _ervants 

or agenta to comply with any Applicable. Laws; 

any material inaccuracy in any representation, warranty or covenant.ofthe 

CONTRACTOR. set forth in this Agreement. 

12. Dispute Resolution 

a, ThisAgreement is governedby Indian law. 

. Therights, duties and remedies granted.or imposed under the provisions of this 

Ms. PMRIhfra India Ltd 

The AndhraPrádesMineral Developmene 

Corporation.Lirnitéd 

Authorized Signatory 
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BCemnt operate to the.cxtent not.excluded by any Applicable Law. 

CEoth Partics hereby agree that with regard to the execution.oz tiS Agreeu 

0 he resolution of any dispute and for correspondence betwen Paa 

Eagish language is adopted as the contract language. 
All t:c terms and conditions mentioned in the tender document wil be a part of 

its agrecment. 

CAcisputes and differences which may arise between APMDC and the 

Contractor under this agrcement shall be decided by the Courts having 

Jurisdiction in Vijayawada, Andhra Pradesh Where the Head O:ice, APMDC is 

situated. 

13.This Agrcement constitutes the sole and entire Agreement between APMDC and the 
CONTRACTOR with regard to its subject matter and a waranty, representation, 
guarantee or other tezm or condition of any nature not contained or recorded n 
this Agreementis öf no force.or effect. 

14.Nothins in this Agreement constitutes. or shall be deemed to constitute a 

partnership betveen the APMDC and the cONTRACTOR or the appointment of the 
CONTRACTOR as the agent of the other, or the employment of oze Party by thc 
other, for any pupose whatsoever. Other than expressly provided by tais 
Agreement, no Party has the authority or power to þind the other to contract in thc 
name os, and czeáte a libility against, the.other in any yay or for any purpose. 

15.Each Party must.do allthings and cxecate al documents necessary to give full 
effect to this Agreement. 

16.This Agreenent may be
executed in two, counterparts. Al countërparts wäeni so 
executedshalibe éfective for the puirpóse ofbnding the Parties heretó, and both of 
which shall togetiher constitute the same instrument. 

17.Each Party must. pay its.own costs in connection with the preparation, coapletion 
and.carryinginto efect of this Agreemenit. 

The Andhra Pradesh,ineral Development 

Corporatioa Limited 
M/s. PMR Infra India Ltd 
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N WITNEss WHERDO THID PARTIES, HAvE CAUSED THIS AGREEMENT To 

BD EXECUTED BY THER DULY AUTHORIZED REPRESENTATIVES THE DAY, 

MONTIH AND YEAR.FIRST ABOVE WRITTEN 

For and on behalf of M/s. PMR Infra 
For and on behalf of APMDOLtd India Ltd, 

Namc: P. Mahcswara Rcddy Namc: .Nagaraja. 
Designation: Authorized Signatory Designation: Exçcutive Director 

HD:Nagaraja 
Execullve Director 

THE A.P.MINERAL DEVELOPMENT CORPORATION:LTD, 
D.No:29410100 Feet;Road,[Tadigadapa.to Enikepadu.Road) 
Kanuru;VIJAYAWADA S21137.AndhraPradésh." 

AteRted \| 
Witness 1: 

AN Divecto 
Mwi e, Seslesy 

Witness-2: e cHto 

. 
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Ainexac -iV 

F.No.2940/SAND/2019 Note submitted to thhe District Collector, Chittoor on Proposed new sand reachesin Ass Director of Mines and Geology, Chittoor Jurisdiction.
Ref-Govt. Memo.No.3066/M-II(1)/2016-17, Dt:08.07.2019

Please see the above reference cited. Where in the Government lhas directed the District
authorities to take steps to identify new Sand reaches & De-silting points on war footing basis to 
bridge the shortfall of the sand demand-supply in the state. Subsequently, the Collector & 
District Magistrate, Chittoor has directed to conduct a joint inspection with line departments i.e. 
Ground Water, Irrigation, RWS and Mines & Geology Departments for identification of new 
sand reaches in the District.

In this connection, it is submitted that this office Technical staff along with line 
Departments have been conducted joint inspection on various dates during the July & August 
months and identified the following reaches in the jurisdiction of Asst. Director of Mines & 
Geology, Chittoor.

Propose Sl. Name of the Geo Extent d 
No reach co-ordinates Location Remarks (In Hect.,)QuantityY 

(M) 13 15 32.50ON, 
79 09 20.36E 

All the line 13 15 44.43 N, 
79 09 14.91 E Nandanoor(\ S) 

G.D.Nello e 
Departments have 
given feasibility 
for excavation of 

Nandanoor 4.870 48,700 13 15 42.74 N, 
79 09 11.31 E 
13 15 30.75 N, 

79 09 16.76 E 
sand. 

All the line 
Lepartments have 

Liven feasibility 
or excavation of 

13 36 29.09N, 
19 33 56.55 E 
13 36 27.49 N, 
79 33 56.68 E 

Penumallam 13 36 35.65 N, 
Penumallam(v,) 

Yerpedu(m) 
sand. 02 4.110 41,100 

79 34 18.03 E 
13 36 38.02 N, 

79 34 17.60 E 

13 20 12.87 N, 
79 52 04.78 E 
13 20 11.78 N, All the line 
79 51 55.82 E 
13 20 07.03 N, 
79 51 49.16 E 

Departments have 

given feasibility 
for excavation of Surutpalli (Vg), 

Nagalapuram (M 
03 Surutpalli 4.709 47,090 

13 20 04.66 N, 
79 51 51.36 E 
13 20 08.80 N, 

sand. 

79 51 57.21 E 
13 20 09.70 N, 

79 52 04.89 E 
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Executive 
13 35 57.30 N, 
79 47 24.68 E 
13 35 54.34 N, 
79 47 27.79 E 
13 35 45.96 N, 
79 47 21.12 E 
13 35 48.86 N, 
79 47 18.16 E 

Engineer, 
Irrigation Division, 
Srikalahasthi vide Kalangi-1 Kalangi (Vg) 

K.V.B.Puram (M) 
04 

(Reservoir) 4.180 41,800 his Lr. No. Camp. 

No.01, Dt:29- 
08-2019 stated that 

water may not 

stand in the 
reservoir of the 

sand is excavated13 36 17.81 N, 
79 47 39.06 E below the silt/soil 

covered over the 13 36 16.99 N, 
79 47 41.56 E fine sand in the 

foreshore of the 13 36 14.06 N, 
79 47 40.31E Kalangi Reservoir 

and not feasible to 
provide new sand 

reaches in the 

Kalangi-205 
13 36 12.80 N, 
79 47 39.24 E 
13 36 06.93 N, 
79 47 36.11 E 

Kalangi (Vg) 
K.V.B.Puram (M) (Reservoir) 2.840 28,400 

13 36 09.14 N, 
79 47 34.30 E 
13 36 15.30 N, 
79 47 37.17 E 

foreshore area of 
the Kalangi 
Reservoir as 

identified by the 
Mines and 
Geology. 

Further, it is submitted that Ground water, Irrigation, RWS&S Departments have given 
feasibility reports for the Sand reaches mentioned in the above table at SI. No. 1 to 3. Regarding 
Sand Reaches mentioned in the above table at SL. No. 4 & 5, Ground Water and RWS&S 

Departments has given feasibility, but Irigation Department has issued non-feasibility report 
stated that water may not be stand in the Reservoir if the sand is excavated below the silt or soil 
covered over the fine Sand in the foreshore of the Kalangi Reservoir vide Lr.No.Camp.No.1, 
dt:29.08.2019 of Executive Engineer, Srikalahasti. All these approved three reaches are in third 
order and below third order streams only. 

In view of the above circumstances, the Collector, Chittoor may be pleased to issue 
necessary instructions on issuance of notification for excavation of sand from the three sand 

reaches i.e., Nandanoor, Penumallam & Suratpalli. 
This is submitted for information and necessary action in the matte1Q 

ADM&G3, DistristCollector, 
CHITTOOR CHITTOOR 
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GOVERNMENT OF ANDHRA PRADESH 
ABSTRACT 

 
Mines & Minerals – New Sand Mining Policy, 2019 for the State of Andhra 
Pradesh - Orders – Issued. 
=================================================== 
INDUSTRIES, INFRASTRUCTURE, INVESTMENT AND COMMERCE (MINES-II) 

DEPARTMENT 
G.O.MS.No. 70                                                                 Dated: 04-09-2019 

Read the following: 
 

(1) Govt. Memo.No.3066/M.II(1)/2016-3, Dt:04.03.2016. 
(2) Govt. Memo.No.3066/M.II(1)/2016-4, Dt:10.03.2016. 
(3) Govt. Memo.No.3066/M.II(1)/2016-7, Dt:22.03.2016. 
(4) G.O.Ms.No.42, Ind. & Com. (M.II) Dept., Dt:29.03.2016. 
(5) G.O.Ms.No.43, Ind. & Com. (M.II) Dept., Dt:06.04.2016. 
(6) G.O.Ms.No.104, Ind. & Com. (M.II) Dept., Dt:26.07.2017. 
(7) Govt. Memo No.6950/M.II(1)/2017-4, Dt. 07-06-2018 
(8) G.O.Ms.No.76, Ind. & Com. (M.II) Dept., Dt:25.06.2018 
(9) Govt. Memo.No.3066/M-II(1)/2016-12 & 13, Dt. 11.06.2019  

(10) Govt. Memo.No.3066/M-II(1)/2016-14 Dt. 12.06.2019 
(11) G.O.Ms.No.38, Ind. & Com. (M.II) Dept., Dt:17.03.2016. 

 
*** 

O R D E R 
 

In the reference 1stread above, Government  have made sand available to the 
public without charging any fee from 02.03.2016. 
 
2.  In the references 2nd to 8th read above, Government issued instructions to 
deal with the matters relating to quarrying, prohibiting illegal excavation and 
illegal transportation of sand. 
 

3. In the reference 9th read above, Government have issued instructions  
to withdraw forth with the existing Free Sand Policy, the permissions that are in 
force  for de-casting patta lands and issued instructions to all the District 
Collectors, Superintendents of Police/Commissioners to stop sand quarrying, 
de-casting of sand from patta lands and transportation of sand.  
 

4. In the reference 10th  read above, Government put in place a contingent 
plan until a new sand policy is implemented in the state to prevent hardship to 
the public, curtail hoarding and black marketing of the sand and to bring down 
the prevailing abnormal prices of sand. 

 
5. The Government constituted a Group of Ministers comprising of Hon’ble 
Deputy Chief Minister for Revenue, Hon’ble Minister for Finance, Hon’ble 
Minister for Home, Hon’ble Minister for PR&RD; Mines & Geology, Hon’ble 
Minister for Water Resources to finalize the modalities of New Sand Policy in 
the interest of sustainable sand mining, compliance to environmental 
regulations, ensuring affordable prices of sand and raising valuable public 
revenues to the state exchequer. The Group of Ministers studied the existing 
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policy framework of various states and the Government of India guidelines on 
sand mining and made certain recommendations for the policy. 

 
6. The Government, after careful examination and consideration of the 
matter in detail and in supersession of the notification, orders issued by the 
State Government vide references 1st to 8th read above, hereby introduces the 
New Sand Mining Policy-2019 for the State of Andhra Pradesh.  
 

I. Preamble: 
 

Article 39 (B) of Directive Principles of State Policy states that 
the natural resources of the community have to be distributed so as to 
subserve the common good. Natural resources are legally owned by 
the State on behalf of the people and the State is under an obligation 
to ensure equitable, sustainable and affordable distribution of natural 
resources among the community Under Section 15 of the Mines & 
Minerals (Development and Regulation) Act, 1957, the State 
Government is empowered to make rules in respect of minor minerals. 

 
The new policy aims to address the issues of indiscriminate 

mining of sand, black marketing, hoarding, skyrocketing of sand prices 
for consumers, artificial supply shortages and illegal cross border 
transportation of sand which were the concomitants of the Free Sand 
policy. To effectively regulate the extraction, transportation and 
disposal of River Sand, the Government intends to have M/s. Andhra 
Pradesh Mineral Development Corporation Limited (APMDC) as an 
agent. 
 

As Sand is created by slow geological processes and it is not 
evenly distributed, the State intends to regulate its extraction and 
consumption in a scientific manner by prescribing operational 
guidelines to M/s APMDC Ltd. and District Collectors which shall be 
scrupulously implemented.  
 

In the greater public interest, the Government intends to have 
various checks and balances to ensure sustainability, affordability and 
availability of Sand to the public. 

 
II. The Salient features of the New Sand Mining Policy-2019 are as 

follows:- 
 

(A) The Government has decided to undertake Sand quarrying and 
supply of Sand to the public by appointing M/s APMDC Ltd. as 
an agent to operate on behalf of Government in order to 
achieve the objectives of sustainable sand mining, compliance 
to environmental regulations, ensuring affordable prices of 
sand and raising valuable public revenues to the state 
exchequer. 

 
 

(B) Rivers & Streams: 
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(a) Sand excavation in river streams of I, II& III order will 

be regulated by the District Administration for 
consumption within the District for local domestic needs 
and Government sponsored weaker section Housing 
schemes. The excavation of sand shall be manual and no 
mechanical means be allowed for excavation. Sand 
sourced from the streams of I, II & III order shall be 
transported to nearest specified Stockyards for 
subsequent disposal by M/s APMDC Ltd. to the end 
consumers. Sand should be made available for 
Government sponsored weaker section housing schemes 
free of cost duly paying applicable charges. 

 
(b) Sand may be sourced from the streams of I, II and III 

order for local needs by bullock carts. In such cases, the 
Tahsildar of the Mandal concerned shall issue a permit 
on payment of sale price per ton, as fixed by the 
Government. 

 
(c) Sand excavation in river streams of IV, V & higher order 

will be permitted subject to Andhra Pradesh Minor 
Mineral Concession Rules (APMMC) 1966, Environment 
Protection Act (EPA), 1996, Environment Impact 
Assessment (EIA) Notification, 2006 issued by Ministry 
of Environment Forest  & Climate Change (MoEF & CC)  
and the rules made there under and all other applicable 
Rules and Regulations in vogue. 

 
(d) The District Collector shall obtain all statutory clearances 

such as Approved Mining Plan, Environmental Clearance, 
Consent for Establishment and Consent for Operation 
from the competent authorities prior to commencement 
of operations and handover the sand reaches to M/s 
APMDC Ltd. for operations. 

 
(C) De-Siltation of Dams/Reservoirs/Barrages/Large Tanks: 

 
(a) The Irrigation Department shall take-up de-siltation of 

Dams, Reservoirs, Barrages and large tanks directly or by 
allotting the work to M/s APMDC Ltd. 

 
(i) In case of Irrigation Department undertaking the de-
siltation work directly, they shall put in place a suitable 
administrative mechanism, as per the rules, at the field 
level to efficiently supervise the de-siltation process. 
 
The sand available after de-silting should be handed over to 
M/s APMDC Ltd. for transporting to stockyards for supply to 
Government works and public use as per the procedures 
laid down by M/s APMDC Ltd. 
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(ii) In case of handing over the De-siltation areas to M/s 
APMDC Ltd., M/s APMDC Ltd., shall undertake the de-
siltation works by following the norms. 

 
(D) De-casting of Sand in Patta lands: 

 
Sand is casted in patta lands, which may fall within River bed or 
outside river bed, either due to river floods or marine sea 
transgression and regression. The sand shall have to be removed in 
order to make the patta lands fit for agriculture purposes as stated 
below. 
 

(a) In case of Patta lands falling within River bed: 
 

(i) The District Collector shall obtain all statutory clearances 
such as Approved Mining Plan, Environmental Clearance, 
Consent for Establishment and Consent for Operation.  
 

(ii) The excavation rights shall be allotted to M/s. APMDC 
Ltd., by the District Collector. 

 
(b) In case of Patta lands falling outside the River bed 

 

The District Collector shall allot the excavation rights to M/s 
APMDC Ltd. after obtaining consent from the pattadars. 

 
(c) In both the cases of (a) & (b) above, the Pattadar may be 

paid a beneficiary amount as fixed by the Government for 
the excavated and dispatched sand. The sand shall be 
disposed by M/s APMDC Ltd. only as per the sale price of 
the Sand fixed by the Government. 

 
(E) Sand extraction in Scheduled areas: 
 

Excavation and transportation of Sand to the Specified 
stockyards from Sand bearing areas located partially/fully in 
Scheduled Areas shall be done by forming Tribal Societies as 
per the Panchayats Extension to Scheduled Areas (PESA) 
Rules, 2011 or any Rules/Amendments made there under with 
Technical and Administrative support from M/s APMDC Ltd., 
under the direct supervision and control of the Agency ITDA / 
District Collector & Magistrate concerned. M/s APMDC Ltd., 
shall dispose the sand from the stockyards by following the 
prescribed norms. 

 
(F) All Vehicles carrying sand from Sand reach to Stockyard and 

subsequently from stockyard to end consumers shall have to be 
equipped with GPS devices and get registered with M/s APMDC 
Ltd / Director of Mines & Geology. 
 

 
(G) No transportation of Sand outside the state of Andhra Pradesh is 

allowed. 
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(H) The sand shall be disposed to the end consumer from the 

specified stockyards at a sale price as fixed by the Government 
plus Transportation charges and other applicable taxes and 
charges. 

 
(I) The sale proceeds from the sale of Sand shall be credited 

directly to the treasury account of the State Government 
through online Net Banking/Debit card/Credit card/others or 
through Mee-Seva centers by the end consumers. 

 
(J) M/s APMDC Ltd., shall  

 
(i) Put in place an online system for registration of end 

consumers and transporters, receipt of orders directly from 
the end consumers, collection of payments and remittance 
to the treasury account of the State Government online and 
maintenance of stockyards, disposal of sand from the 
stockyards and real time tracking of Sand carrying vehicles. 

(ii) Allot the work of sand extraction, loading and 
transportation of sand to stockyard, ramp maintenance, 
loading of sand into dispatch vehicles at the stockyard 
through a competitive reverse tendering process. 

(iii) Install weighbridges at the stockyards and CCTV cameras at 
Sand reaches and Stockyards to monitor sand operations 
and vehicular movement. 

 
(K) The operating costs, administrative and service charges 

incurred by M/s APMDC Ltd., shall be reimbursed by the 
Government.  

 
 

7. The Director of Mines and Geology, Andhra Pradesh, Ibrahimpatnam shall 
submit proposals for amendments to Andhra Pradesh Minor Mineral Concession 
Rules (APMMC) Rules, 1966. 
 

8. The Government may review the Sand Policy in future as and when 
required from time to time and issue the Guidelines/Amendments accordingly. 
 

9. The New Sand Mining policy, 2019 shall come into force with effect from 
05.09.2019. 

 
(BY ORDER IN THE NAME OF THE GOVERNOR OF ANDHRA PRADESH) 

 
K. RAMGOPAL 

SECRETARY TO GOVERNMENT (MINES) 
 

To 
The Director of Mines & Geology, A.P, Ibrahimpatnam. 
The VC & MD, APMDC Ltd., Kanuru, Vijayawada 
 
 
Copy to: 
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All the District Collectors in the State of A.P. 
All the District Treasury Officers in the State of A.P. 
The Director, Treasuries & Accounts, A.P., Vijayawada. 
The Pay and Accounts Officer, Vijayawada. 
The Accountant General of Andhra Pradesh, Vijayawada. 
The P.S. to Hon’ble Deputy Chief Minister for Revenue 
The P.S. to Hon’ble Minister for PR & RD and Mines & Geology 
The P.S. to Hon’ble Minister for Water Resources (Irrigation) 
The P.S. to Hon’ble Minister for Finance & Planning 
The P.S. to Hon’ble Minister for Home 
The P.S.to Hon’ble Minister for Housing 
The P.S. to Secy. (Mines) 
The Finance (FMU-REV-I&C) Department 
The Law (H) Department.  
Sf/Sc (File No: INC01-MG0POLI/18/2019.M.II) (Com. No. 910066) 
 

//FORWARDED :: BY ORDER// 
 

SECTION OFFICER 
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GOVERNMENT OF ANDHRA PRADESH 
ABSTRACT 

 
Mines & Minerals - Regulation of Sand Mining in the State – Amendment to Andhra 
Pradesh Minor Mineral Concession Rules, 1966 - Orders – Issued 
==================================================== 

INDUSTRIES, INFRASTRUCTURE, INVESTMENT & COMMERCE (MINES-II) 
DEPARTMENT 

 
G.O.MS.No. 71                                                              Dated: 04-09-2019. 

                        Read the following: 
 

1. G.O.Ms.No.1172, Ind. & Com. Dept, dt:04-09-1967. 
2. Govt. Memo.No.3066/M.II(1)/2016-3, Dt:04.03.2016. 
3. Govt. Memo.No.3066/M.II(1)/2016-4, Dt:10.03.2016. 
4. Govt. Memo.No.3066/M.II(1)/2016-7, Dt:22.03.2016. 
5. G.O.Ms.No.42, Ind. & Com. (M.II) Dept., Dt:29.03.2016. 
6. G.O.Ms.No.43, Ind. & Com. (M.II) Dept., Dt:06.04.2016. 
7. G.O.Ms.No.104, Ind. & Com. (M.II) Dept., Dt:26.07.2017. 
8. Government Memo No.6950/M.II(1)/2017-4, Dt. 07-06-2018 
9. G.O.Ms.No.76, Ind. & Com. (M.II) Dept., Dt:25.06.2018 
10.Govt. Memo.No. 3066/M-II(1)/2016-12 dt. 11.06.2019  
11.Govt. Memo.No. 3066/M-II(1)/2016-14 dt. 12.06.2019 
12.G.O.Ms.No.38, Ind. & Com. (M.II) Dept., Dt:17.03.2016 
13.G.O.Ms.No.70, Ind. & Com. (M.II) Dept., Dt:04.09.2019 
14. From the DMG, A.P., e-file No.INC01/MG0-POLI/18/2019–M.II 

(Computer No.910066)  
 

***** 
O R D E R:- 
 
 In the G.O. 13th read above, Government have introduced a New Sand Policy 
2019, and decided to issue amendments to the Andhra Pradesh Minor Mineral 
Concession Rules, 1966. 

 
2. Accordingly, the following notification shall be published in the Extra-Ordinary 
issue of the Andhra Pradesh Gazette dt.04.09.2019. 

 
NOTIFICATION 

 
In supersession of the orders issued in the references 2nd to 10th  read above 

and other relevant notification / orders issued if any on the subject and in exercise 
of the powers conferred under sections 15 (1), (1A), 21 (2),22, 23 and 23(c) of 
MMDR Act, 1957, the Government hereby makes the following amendments to the 
Andhra Pradesh Minor Mineral Concession Rules, 1966 issued in G.O.Ms.No.1172, 
Industries (B-1), 4th September, 1967 as subsequently amended.  
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AMENDMENT 
 
In the said rules, for the rule 9-B and the paras appended therein, the following 
shall be substituted namely,-  
(1) Sand sourced from Rivers & Streams 
 

(a) Sand extraction in I, II and III order streams: 
 

(i) Sand extraction shall not be permitted in notified over-exploited areas 
except for local use in villages or towns bordering the Streams for 
bonafide purposes 

(ii) The Sand extraction shall be as per Rule 23-(1) (a) of Water Land and 
Tree Rules, 2004 or any subsequent rules/amendments to be issued 
by Government from time to time. 

(iii) Transportation of sand shall be by means of bullock carts/Tractors to 
the nearest specified stockyard only within the jurisdiction of the 
concerned Districts. 

(iv) The sand shall be supplied for local use within the District from the 
Specified stockyards as follows: 
 

(a) Sand may be sourced from streams of I, II and III order for 
local needs by bullock carts. In such cases, the Tahsildar of 
Mandal concerned shall issue a permit on payment of sale 
price per ton, as fixed by the Government. 

(b) Sand should be made available for Government sponsored 
weaker section housing schemes free of cost duly paying 
applicable charges on a certificate issued by the District 
Collector or any officer authorized by the District Collector; 

(c) Sand is supplied for local use of sand in Government works 
on payment of Sale price and other applicable taxes & 
charges. 

(d) M/s APMDC Ltd shall dispose the Sand as per the procedure 
laid down in the sub-rule 1(d) of Rule 9-Bbelow. 
 

(v) The District Collector shall put in place proper administrative 
mechanism for enforcement of WALTA regulations in extraction and 
transportation of sand in I, II and III order Streams comprising of:  
 

(a) Tahsildar concerned 
(b) Representative of Deputy Director, Ground water 

Department. 
(c) Assistant Engineer / Deputy Executive Engineer 

(concerned), RWS/Irrigation Department 
(d) Station House Officer (concerned), Police Department 
(e) Assistant Motor Vehicle Inspector / Motor Vehicle 

Inspector (concerned) from Transport Department 
 

(b) Identification of Sand reaches in IV, V and Higher order streams 
 

(i) Constitution of District Level Sand Committee (DLSC): 
 
The identification of feasible sand bearing areas in IV, V and above 
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order streams/rivers for extraction shall be done by the District 
Level Sand Committee.  The members of the committee are as 
follows: 
 

(a) District Collector : Chairman 
(b) Joint Collector : Vice-Chairman 
(c) *Project Officer, ITDA concerned. : Member 
(d) Superintendent of Police: Member 
(e) District Panchayat Officer : Member 
(f) Regional Transport Officer: Member 
(g) Dy. Director, Ground Water Dept. : Member 
(h) Executive Engineer, Irrigation/River Conservator. : Member 
(i) Executive Engineer, Rural Water Supply : Member 
(j) Environmental Engineer, Andhra Pradesh State Pollution 

Control Board. Member 
(k) Assistant Director of Mines & Geology concerned: Member 
(l) Deputy Director of Mines & Geology concerned. : Member- 

Convener 
(m) Representative from M/s Andhra Pradesh Mineral 

Development Corporation Limited : Member 
(n) Any other invitees as suggested by the Chairman 

 
*In case of sand reaches falling partly or fully in Scheduled Areas. 
 

(ii) The Member-Convener shall convene the District Level Sand 
Committee (DLSC) meetings frequently to ensure sand availability 
in the District. 

(iii) The Deputy Director of Mines & Geology concerned shall identify the 
potential sand bearing areas on regular basis and place proposals 
for extraction before District Level Sand Committee. 

(iv) The Chairman, District Level Sand Committee shall order for joint 
inspection of identified sand bearing areas and obtain reports from 
the following: 
 
(a) The Revenue Department shall demarcate the specified sand 

bearing area, where Sand is feasible for extraction, as per the 
geo-coordinates recorded along with two permanent references 
points and furnish the sketch. 
 

(b) The Ground Water Dept. shall issue the feasibility report under 
Water, Land and Tree Rules, 2004 or any subsequent rules/ 
amendments to be issued by the Govt. from time to time, record 
the geo-coordinates of the specified sand bearing area as 
marked on ground by the Revenue Dept., with two permanent 
reference points along with specific recommendations on the 
thickness and mode of sand extraction. 

(c) The Executive Engineer/River Conservator shall issue clearance 
for the specified sand bearing areas with Geo-coordinates along 
with details of the ramps. 

(d) The Assistant Director of Mines & Geology concerned shall arrive 
at the quantity of sand feasible to be extracted basing on the 
Ground Water Department’s feasibility report. 
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(e) Representative from M/s Andhra Pradesh Mineral Development 
Corporation Limited shall accompany the team during the joint 
inspection to plan the subsequent operations. 

(v) The Collector & Chairman, District Level Sand Committee shall 
finalize the specified sand bearing areas based on Joint Inspection 
report and order the Deputy Director of Mines & Geology to obtain 
Approved Mining Plan, Environmental Clearance, Consent for 
Establishment and Consent for Operation from the competent 
authorities in the name of District Collector. 

(vi) After obtaining Statutory Clearances, District Collector shall entrust 
the work to M/s APMDC Ltd. and M/s APMDC Ltd.shall start 
extraction from the specified sand bearing area. 

 
(c) Extraction of sand from specified sand bearing areas: 

 
M/s.Andhra Pradesh Mineral Development Corporation Ltd. shall: 
 

(i) Extract sand by engaging a raising contractor from the specified 
sand bearing area to an approved stock yard. The raising 
contractor will be selected through a competitive reverse bidding 
process. 

(ii) Ensure the extraction of sand shall be as per the approved 
mining plan, Environment Clearance & CFE/CFO. 

(iii) Ensure that the extracted sand shall be moved to specified 
stock yards along with the Trip sheet in Form-S1. 

(iv) Establish CCTV cameras for monitoring of sand operations and 
vehicular movement. 
 

(d) Disposal of sand from specified Stockyards: 
 

M/s. Andhra Pradesh Mineral Development Corporation Ltd. shall: 
 

(i) Collect sale price and other applicable taxes and charges from 
the purchaser of Sand and credit the same to the Government 
Treasury account through the online system and issue Sand 
Sale Booking order in Form– S2 to the customer. 

(ii) Load the sand as per the approved capacity of the vehicle 
through weighment. In case of exigency, volume based loading 
is permitted for only a limited period. 

(iii) Issue Sand Waybill in Form –S3to the vehicle driver prior to 
dispatch of sand from the stockyard 

(iv) Maintain daily production and dispatch register and statutory 
returns/clearances prescribed under various statutes 

(v) Furnish a sand reach area-wise monthly and yearly returns 
statement in Form –S4and Form –S5on the quantity of sand 
excavated and transported to specified stockyard(s) as well as 
sand dispatched from the specified stockyard to the end 
customers. 

(vi) Establish weighbridges and CCTV cameras to monitor sand 
operations and vehicular movement 
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(vii) Put in place a system for real time tracking of sand carrying 
vehicles with GPS devices till the sand is delivered to the end 
consumer. 

 
(e) Regulation of sand transportation in IV, V and above order streams/ Rivers: 

 
(i) The sand extracted from IV, V and above order Streams/Rivers 

shall be utilized anywhere within the State. 
(ii) The District Collector shall put in place a proper administrative 

mechanism for enforcement of extraction and transportation of 
sand by constituting Mandal level teams 

(iii) Sand used in the weaker section housing programme shall be 
exempted from any fee on a certificate issued by the District 
Collector or any officer authorized by District Collector. 

(iv) The period of extraction shall be One (1) year from the date of 
Consent for Operation (CFO) or exhaustion of permitted quantity 
whichever is earlier. 

(v) The DLSC shall review the status of Sand quarry at least thirty (30) 
days before the date of expiry of CFO or exhaustion of permitted 
quantity and order for joint inspection to explore continuation of 
extraction. 
(a) If the specified sand bearing area is feasible for sand extraction, 

the Chairman-DLSC shall call for Approved Mining Plan, EC, CFE 
&CFO and approve for continuation of extraction upon receipt of 
statutory clearances. 

(b) If the specified sand bearing area is not feasible for sand 
extraction, the Chairman-DLSC shall order for stoppage of sand 
extraction for a specified period 
 

(f) Constitution of State Level Committee (SLC): 
 
(i) The State Level Committee shall consists of the following Officers: 

 
State Level Committee 

Chief Secretary Chairman 

Director General of Police Member  

Secretary, Mines, III & Com. Dept Member  

Secretary, Revenue Dept. Member  

Secretary, PR & RD Dept.. Member  

Secretary, Water Resource Dept. Member  

VC&MD, M/s APMDC Ltd Member  

Commissioner, Rural Development Member  

Commissioner, Transport Dept. Member  

Member-Secretary, APPCB Member  

Director, Ground Water Dept. Member  
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Engineer-in-Chief, Irrigation Dept. Member  

Director of Mines & Geology Member – Secretary 

And any invitees as suggested by the 
Chairman 

 

 
(ii) The State Level Committee shall meet periodically to take up review 

of the performance of Sand extraction in the state, examine the 
matters referred by District Level Sand Committee for review of any 
statutory provisions and issue necessary guidelines for proper 
implementation of the Rules. 

 
(g) Complaint Redressal Mechanism: 

 
A complaint Redressal mechanism is established to redress the 

grievances/complaints made by any citizen/NGOs in an effective and 
time bound manner: 

 
(i) Complaint Redressal Committee comprises of the following: 

 
(a) Collector and District Magistrate concerned –Chairman. 
(b) Superintendent of Police of concerned District –Member. 
(c) Deputy Director of Mines and Geology concerned–Member – 

Convener. 
(ii) Enquiry Team comprises of: 

 
(a) Revenue Divisional Officer concerned. 
(b) Deputy Superintendent of Police concerned. 
(c) Assistant Director of Mines and Geology concerned. 

 
(iii) The procedure of the Complaint Redressal Committee (CRC) is as 

follows: 
 

(a) Any person/Non-Governmental Organization/party may file a 
complaint regarding illegal sand mining, illegal transportation 
and illegal stocking to the Collector and District Magistrate with 
material evidence either through online or otherwise. Each such 
complaint will be uniquely numbered. 

 
(b) On receipt of such complaint, the Collector and District 

Magistrate, shall forward the complaint to the enquiry team to 
conduct enquiry by duly causing inspection by calling the 
complainant and the other party if any, and submit enquiry 
report within thirty (30) days from the date of receipt of 
complaint. 

 
(c) On receipt of enquiry report, the Complaint Redressal 

Committee shall take the decision on the report of the Enquiry 
team and pass speaking orders within fifteen (15) days. 
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(d) If aggrieved by the orders passed by the complaint redressal 
committee, the complainant may prefer an appeal before the 
State Level Redressal Committee comprising of : 

 
(i) Prl. Secretary/Secretary Mines, Industries & Commerce 

Department - Chairman 
(ii) Additional Director General (Law and order) of Police - 

Member 
(iii) Director of Mines & Geology – Member - Convener 

 
The State Level Redressal Committee after due 
consideration shall dispose the appeal and pass speaking 
orders within thirty (30) days from the date of filing of 
appeal. 
 

(2) De-Siltation of Dams/Reservoirs/Barrages/Large Tanks: 
 

The Irrigation Department shall take-up de-siltation of Dams, Reservoirs, 
Barrages and large tanks directly or by allotting the work to M/s APMDC Ltd. 
(a) De-siltation of sand by Irrigation Department 

 
(i) The Executive Engineer, Irrigation Department shall define and 

demarcate the area to be de-silted with Geo-coordinates for the 
purpose. 

 
(ii) There shall be joint inspection of the demarcated area by the 

Assistant Director of Mines & Geology concerned, Executive 
Engineer, Irrigation Department and nominee of M/s. Andhra 
Pradesh Mineral Development Corporation Ltd. to ensure that the 
demarcated area to be de-silted by Irrigation Department shall not 
overlap with any of the area(s) already under de-siltation or likely to 
be de-silted by M/s. Andhra Pradesh Mineral Development 
Corporation Limited. 
 

(iii) The Executive Engineer, Irrigation Department shall quantify the 
sand likely to be sourced by de-silting process. 
 

(iv) The Irrigation Department shall put in place a suitable 
administrative mechanism, as per the rules, at the field level to 
efficiently supervise the de-siltation process, for monitoring of 
dispatched sand and also to prevent any misuse of sand sourced 
from de-siltation. 

 
(v) The sand available after desilting should be handed over to M/s 

APMDC Ltd. for transporting to stockyards in Form S1 for supply to 
Government works and public use as per the procedures laid down 
by M/s APMDC Ltd. 

 
(b) De-siltation of Sand in Irrigation Projects by M/s APMDC Ltd. 

 
 In case of handing over the areas to M/s APMDC Ltd., M/s APMDC 
Ltd. shall undertake the de-siltation work by following the norms. 
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(c) Disposal of sand sourced from Irrigation Projects from Stockyards  

 
 M/s APMDC Ltd shall dispose the sand from the specified stockyards 
as per the procedure laid down in the sub-rule 1(d) of Rule 9-B. 

(3) De-casting sand from Patta lands: 
  

(a) De-casting in patta lands falling within River bed: 
(i) The pattadar shall apply to the District Collector along with copy of 

pattadar pass book and Title deed book and location of the land on 
village map. 

(ii) District Collector shall forward the application to the Asst. Director of 
Mines & Geology(ADMG) concerned and the ADMG shall take up joint 
inspection of the patta land with the following:  
 

(a) Tahsildar shall identify the patta land, possessor/ occupier and 
furnish attested sketch demarcating the area. The boundaries 
will then be fixed on ground. 

(b) The project officer/nominee of M/s APMDC Ltd. shall also be 
part of joint inspection team for the patta land where the 
pattadar is giving willingness/consent for de-casting sand to 
M/s APMDCLtd. 

(c) Mandal Agriculture Officer shall assess the thickness of the 
sand to be removed to make the land fit for agriculture. 

(d) The Ground Water Dept. shall record the geo coordinates of 
the pattaland as per boundaries fixed by the Tahsildar and give 
feasibility report. 

(e) Executive Engineer, Irrigation Dept., concerned shall issue 
clearance for de-casting of patta lands and the location of 
patta land with reference to river course/bed along with the 
ramp points. 

(f) Assistant Director of Mines & Geology shall stipulate the period 
of de-casting and assess the feasible quantity of sand to be 
de-casted. 

(iii) After receipt of joint inspection report, the Deputy Director of Mines & 
Geology concerned shall place the proposals for de-casting sand before 
the District Level Sand Committee. 

(iv) The District Level Sand Committee (DLSC) shall examine the proposals 
on de-casting sand from patta lands and accord its approval duly 
imposing the conditions as deemed fit. 

(v) After receipt of orders from the District Level Sand Committee (DLSC), 
District Collector shall issue necessary permission to the Deputy 
Director of Mines & Geology to obtain necessary statutory clearances 
from the competent authorities in the name of District Collector. 

(vi) Upon receipt of the statutory clearances, the District Collector shall 
entrust the work to M/s APMDC Ltd. for de-casting. 

(vii) M/s. Andhra Pradesh Mineral Development Corporation Limited shall 
enter into an agreement with the pattadar as per mutually agreed 
terms and conditions to undertake de-casting of sand from patta lands 
and for payment of beneficiary amount to the pattadars. 

(viii) The Pattadar will be paid a beneficiary amount as fixed by the 
Government. 
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(ix) M/s APMDC Ltd. shall appoint a raising contractor under competitive 
reverse bidding process.  

(x) The sand so de-casted shall be moved to stockyards managed by M/s. 
APMDC Ltd. for subsequent disposal to end consumers as per the 
procedure laid down in sub-rule 1(d) of Rule 9-B above. 
 

(b) De-casting in patta lands falling outside River bed and sand casted due to 
Marine sea transgression & regression 

 
(i) The pattadar shall apply to the District Collector along with copy of 

pattadar pass book and Title deed book and location of the land on 
village map. 

(ii) District Collector shall forward the application to the Asst. Director of 
Mines & Geology(ADMG) concerned 

(iii) The ADMG along with the concerned officials, as per the procedure laid 
down in sub-rule 3 (a)(ii) of Rule 9-B, shall take up joint inspection of 
the patta lands and submit the joint inspection report to DLSC. 

(iv) After receipt of joint inspection report, the Deputy Director of Mines & 
Geology concerned shall place the proposals for de-casting sand before 
the District Level Sand Committee. 

(v) The District Level Sand Committee (DLSC) shall examine the proposals 
on de-casting sand from patta lands and accord its approval duly 
imposing the conditions as deemed fit. 

(vi) The District Collector shall entrust the work to M/s APMDC Ltd. for de-
casting and disposal of the sand. 

(vii) M/s. Andhra Pradesh Mineral Development Corporation Limited shall 
enter into an agreement with the pattadar as per mutually agreed 
terms and conditions to undertake de-casting of sand from patta lands 
and for payment of beneficiary amount to the pattadars. 

(viii) The pattadar will be paid a beneficiary amount as fixed by the 
Government. 

(ix) Depending upon the extent of patta land or quantity of sand to be de-
casted, the Andhra Pradesh Mineral Development Corporation shall 
appoint a raising contractor under competitive bidding process.  

(x) The sand so de-casted shall be moved to stockyards managed by the 
Andhra Pradesh Mineral Development Corporation for subsequent 
disposal to end consumers as per the procedure laid down in sub-rule 
1(d) of Rule 9-B above. 

(xi) Any contravention of conditions for de-casting by the pattadar, the 
Chairman, DLSC may order for collection of: 
 

(a) Rs.1,00,000/- or Rs.500/- per TON whichever is higher as 
penalty on de-casting sand beyond the specified extent or in 
excess of permitted depth. 

(b) Repeated violations will result in cancellation of permission 
 

(xii) To prevent indiscriminate removal of sand from patta lands abutting 
the Riverbed, more rigorous vigilance and inspections shall be taken 
up. 

(4) Fixation/Revision of Sale price of Sand: 
 

(a) The sand shall be disposed to the end consumer from the specified 
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stockyards at a sale price as fixed by the Government plus 
transportation charges and other applicable taxes and charges. 
 

(b) Sale price of sand per ton shall be reviewed and revised by the State 
Government as and when necessary. 

(5) Incidental charges: 
 

M/s APMDC Ltd. may, with the prior approval of the Government, 
collect incidental charges additionally towards maintenance of village link 
roads and service charges for stockyard maintenance. 

(6) Apportionment of Seigniorage Fee to Zilla Parishad General Funds: 
 

100% Seigniorage Fee shall be remitted to the General Funds under 
the Head of Account of Zilla Parishad concerned. The same shall be 
apportioned in the ratio of 25:50:25 among Zilla Parishad, Mandal Parishad 
and Gram Panchayat respectively. 

(7) Contribution to DMF: 
 

The Director of Mines & Geology shall issue apportionment orders to 
the districts. 

(8) Contribution to MERIT: 
 

The Director of Mines & Geology shall issue apportionment orders to 
the MERIT. 

(9) Remittance of sale proceeds of the Sand: 
 

The sale proceeds of the sand shall be remitted to the Government as 
per the procedure laid down by the Finance Department. 

 
(10) Release of operating expenditure to M/s APMDC Ltd.: 
 

The operating costs, administrative charges and Service charges 
incurred by M/s APMDC Ltd, shall be reimbursed by the Government and will 
be released by Director of Mines &Geology, Ibrahimpatnam periodically to 
M/s APMDC Ltd. 

(11) Sand extraction in Scheduled areas: 
 

(a) Excavation and transportation of Sand to the designated stockyards from 
Sand bearing areas located partially/fully in Scheduled Areas shall be 
done by forming Tribal Societies as per the Panchayats Extension to 
Scheduled Areas (PESA) Rules, 2011 or any rules/amendments made 
there under with Technical and Administrative support from M/s APMDC 
Ltd. under the direct supervision and control of the Agency 
Magistrate/District Collector concerned. M/s APMDC Ltd. shall dispose the 
sand from the stockyards by following the norms as per sub-rule 1 (d) of 
Rule 9-B. 
 

(b) Operational guidelines shall be issued by the District Collector from time 
to time. 
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(12) Registration of Vehicles/carriers/lorries for Sand Transportation: 
 

All the vehicles/carriers/lorries involved in sand transportation shall be 
registered online with M/s. APMDC Ltd. / Director of Mines & Geology for 
detection from other vehicles transporting sand through un-authorized 
sources. All Sand carrying vehicles shall have to be equipped with AIS 140 
GPS devices. 

(13) Prohibition of sand quarrying within Safety zones  
 

Excavation and transportation of sand is prohibited within the safety 
zones of 500 meters, or as prescribed by the concerned Departments, from 
the Groundwater structures, road & railway bridges, railway lines and cross 
drainage structures, National and state highways etc. The concerned 
Departments shall protect the structures by displaying Boards near the 
prohibited structures. The officers shall be nominated by the concerned 
Heads of the Departments to exercise the powers mentioned in the sub-rule 
16 of Rule 9-B to prevent unauthorized sand quarrying in prohibited areas. 

(14) Prohibition of stocking of sand 
 

No person, unless permitted by the Government, is allowed to stock 
the sand beyond the stated requirement in its application made online and 
shall not sell nor involve in any re-sale of sand. The applicant at all times 
would be obliged to utilize the sand only for the purpose stated in the 
application. 

(15) Ban on sand transportation across the border: 
 

Transportation of sand beyond the borders of the state is prohibited. 
(16) Offences and Penalties: 
 

The following penal provisions are applicable against the persons who 
involved in sale/illegal extraction/un-authorized excavation of sand in 
prohibited areas, trading and selling of sand, charging beyond cost of 
transportation and excavation, transporting sand without GPS devices, use or 
usage of machinery and vehicles in un-authorized excavation and 
transportation of sand to other States. 

(a) In the case of the vehicles engaged in illegal/ un-authorized 
excavation in the prohibited areas (i.e. within 500 meters from 
the Ground water structures, Bridges, Dams, Railway lines and 
cross drainage structures etc.), transportation of sand outside 
the State and found transporting sand without valid Sand Way 
bill issued by the Asst. Director of Mines & Geology concerned, 
shall be penalized as follows: 
 

Vehicle Type First time (In Rs.) Second time (In Rs.) 
Tractor Upto 10,000/- Rs. 10,001 to 20,000/- 

Lorry fitted with 
upto 10 tires 

capacity 
Upto 25,000/- Rs. 25,001/ to -50,000/- 

Lorry fitted with 
above 10 tires Upto 50,000/- Rs. 50,001/- to 1,00,000/- 

Machinery Upto 50,000/- Rs. 50,001/- to 1,00,000/- 
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(b) Any vehicle transporting sand, if found, carrying sand in excess of 

the quantity specified in the Sand Way bill OR in excess of 
quantity permitted by the Transport Dept., penalty shall be levied 
on such excess quantity @ Rs.2000/- per MT. 

 
(c) Any vehicle transporting sand, if found, without installing GPS 

devices, shall be considered as illegal transportation of sand and 
the penalty shall be levied on the total quantity of sand available 
in the truck  @ Rs.2000/- per ton. 
 

(d) Whenever any person extracts sand or has extracted sand in the 
areas other than those notified for lawful excavation, the officer 
authorized under sub-rule 16(f) of Rule 9-B shall assess such 
quantity of sand and levy and collect@ Rs.2,000/-per ton of sand 
or Rs.2.00 lakhs, whichever is higher, as penalty.  
 

(e) If any stock of sand beyond a person’s reasonable requirement is 
stocked / hoarded / black marketed / sold, it shall be seized by 
the officer authorized under sub-rule 16(f) of Rule 9-B. The 
person shall be penalized as per sub-rule 16(d) of Rule 9-B.  

 
(f) Officers authorized to levy, collect penalties and seizure of 

vehicles from the persons involved in illegal mining / stocking / 
hoarding / selling / black marketing in the State authorized 
under these rules are as follows: 
 

(i) District Collector(Concerned) 
(ii) Joint Collector(Concerned) 
(iii) Superintendent of Police(Concerned) 
(iv) Additional Superintendent of Police/OSD(Concerned) 
(v) Sub-Collector/ Revenue Divisional Officer (Concerned). 
(vi) Tahsildar (Concerned) Mandal. 
(vii) Sub-Divisional Police Officer (Concerned). 
(viii) Station House Officer (Concerned). 
(ix) District/Divisional Panchayat Officer 
(x) Deputy Director of Mines and Geology (Concerned) 
(xi) Asst. Director of Mines & Geology (Concerned). 
(xii) Any other officer nominated by Dist. Collector (Concerned) 

 
(g) The vehicle/machinery, found involved in any violation more than two 

times, such vehicle/machinery along with sand shall be seized by 
officers authorized in sub-rule 16 (f)of Rule 9-B duly following the 
procedure as under: 
 

(i) Issue show cause notice to the person/owner from whom the 
vehicle/machinery is seized.  

(ii) Immediately take steps by preparing seizure report and 
produce the vehicle/machinery before the Competent Court to 
enable the person/owner from whom the vehicle/machinery is 
seized to file an application under Section 451 of Criminal 
Procedure Code (Cr.P.C) for release of vehicle/machinery. 
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(iii) In the alternative, the person/owner from whom 
vehicle/machinery is to be seized shall be permitted to submit 
explanation to the show cause notice along with an application 
to the authorized officer seeking release of vehicle/machinery. 

(iv) Upon receipt of explanation to the show cause notice and the 
application for release of vehicle/machinery, the authorized 
officer shall consider the application and pass appropriate 
orders in accordance with law, within a period of two weeks 
there from, on production of security of Rs.25,000/- in case of 
tractor;Rs.1,00,000/- in case of vehicle upto 10 tonnes 
capacity; Rs.1,50,000/- in case of vehicle above 10 tonnes 
capacity and Rs.2,00,000/- for any machinery, in the form of 
Demand Draft drawn in favour of the authorized officer along 
with an affidavit/undertaking to produce the seized 
vehicle/machinery as and when required. 

(v) The fine paid as per the orders of Competent Court; the 
security furnished as per clause (iv)above shall be deposited in 
the head of account ‘0853- 102-81–other receipts’ and the 
original challan shall be sent to the Asst. Director of Mines & 
Geology concerned. 

 
(h) Disposal of seized sand illegally stored: 

 
(i) The Tahsildar (or) the officers nominated by Tahsildar at 

Mandal Level; Sub-Collector/Revenue Divisional Officer (or) the 
officers nominated by the Sub-Collector/Revenue Divisional 
Officerat Divisional Level; the Joint Collector/the District 
Collector (or) the Officers nominated by the Joint Collector/the 
District Collector at District Level shall seize illegal sand stocks.  

(ii) Such seized sand shall be disposed by concerned Tahsildar/Sub 
Collector/RDO or any officer nominated by District Collector 
with the approval of the District Collector & Chairman of the 
District Level Sand Committee (DLSC)at the sale price as 
adopted and sale proceeds shall be remitted to the Government 
treasury. 

(iii) The Sand Way bill for the seized sand shall be issued by the 
Asst. Director of Mines & Geology concerned in Form-S3. 
 

(i) M/s Andhra Pradesh Mineral Development Corporation Ltd. being the 
agent, shall be penalized for any extraction of sand beyond the 
specified area beyond the specified thickness and for any other 
violations by levying penalty of Rs.1,00,000/- or Rs.500/- per TON of 
sand quarried beyond the specified limits or in excess of thickness 
stipulated, whichever is higher. 
 

(17) Appeals and Revisions: 
 

(a) In case of I, II & III order (notified over exploited) streams: 
 

(i) Any person aggrieved by an order passed by the Authority at 
mandal level may prefer the appeal before the Joint Collector 
within fifteen (15) days from the date of receipt of such order. 
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(ii) Any person aggrieved by an order of the Joint Collector may 
prefer revision before the District Collector within fifteen (15) 
days from the date of receipt of such order. 
 

(b) In case of IV, V (non-notified) and above order streams/rivers: 
 

Against any order passed by the Chairman, DLSC, Deputy Director of 
Mines & Geology or Asst. Director of Mines & Geology, the aggrieved 
person may prefer a revision to the Government within thirty (30) days 
from the date of receipt of such order. 
 

(18) Powers to issue Orders/Clarifications/Guidelines: 
 

The Government shall be the sole Authority to issue clarifications, 
exemptions, guidelines or relaxation orders from time to time, in 
implementation of these rules. 

 
(19) Applicability of General Provisions: 
 

The General provisions of Minor Mineral Concession Rules, 1966 or any 
subsequent rules/amendments to be issued by Government or the orders, 
guidelines, clarifications issued by Government in this regard from time to 
time shall apply to any situation, which is not expressly stated herein.”  

 
(Encl: Annexures Form - S1 to Form - S5) 

 
(BY ORDER IN THE NAME OF THE GOVERNOR OF ANDHRA PRADESH) 

 
 

K. RAMGOPAL 
SECRETARY TO GOVERNMENT (MINES) 

To 
All the District Collectors in the State of A.P. 
The Director of Mines & Geology, A.P, Hyderabad. 
The Vice Chairman & Managing Director, APMDC Ltd. 
Copy to: 
All the District Treasury Officers in the State of A.P. 
The Director, Treasuries & Accounts, A.P., Vijayawada. 
The Pay and Accounts Officer, Vijayawada. 
The Accountant General of Andhra Pradesh, Vijayawada. 
The P.S. to Hon’ble Deputy Chief Minister for Revenue 
The P.S. to Hon’ble Minister for PR & RD and Mines & Geology 
The P.S. to Hon’ble Minister for Water Resources (Irrigation) 
The P.S. to Hon’ble Minister for Finance & Planning 
The P.S. to Hon’ble Minister for Home 
The P.S. to Hon’ble Minister for Housing 
The P.S. to Secy. (Mines) 
The Law (H) Department.  
The Finance (FMU-REV-I&C) Department 
Sf/Sc (File No: INC01-MG0POLI/18/2019.M.II) (Com. No. 910066) 
 

//FORWARDED :: BY ORDER// 
 

SECTION OFFICER 
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GOV

FORM – S1 
Sand Trip sheet from Sand 

[See Rule 9B
 
Sand Reach code: _______

1. Trip No:  
2. Date and time of issue
3. Vehicle No. 
4. Quantity under transp

 
5. Name of the Raising C

 
6. Description of specifie

 
a) Name of the area 
b) Village 
c) Mandal 

 
7. Location ofspecified S

 
a. Survey No. 
b. Village 
c. Mandal 

 
8. Date and time of rece

Stockyard 
 
 
Signature of the Receiving a
Stockyard 

 
Note: 

1. Overwriting in any form
2. The Trip sheet shall be 
3. The driver shall carry 

authorized person of th
4. The tractor driver shal

for checking purpose 
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ERNMENT OF ANDHRA PRADESH 

 
 

bearing area/ De-silte
land to Stockyard  

B(1)(c)(iii) &9B(2)(a)(v) of APMMC Rules, 

_____ 
   

e : 
: 

portation : Cu.Mt. 

Contractor: 

ed sand bearing area/Desilted area/Patta l

tockyard : 

eipt at : 

authority at 
 
 
Signature of the Issuing Au
Sand Reach 

m in the Trip sheet makes it invalid. 
issued in duplicate 
the issued original Trip sheet and handover 

he allottee at the designated stockyard. 
ll produce the Trip sheet to any authorized 

d area/Patta 

1966] 

land : 

uthority at 

it to the 

authority 
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GO

FORM – S2 
Sand Sale Bo

[See Rule 9B(1)(d)
  
Order No. O
  
Customer name  
Customer Mobile  
Customer GSTIN  
Delivery Address  
Vehicle No:  
Chasis No:  
  
Ordered Sand Quantity  
Sand Price:  
CGST (2.50 %)  
SGST (2.50 %)  
Amount Paid (Rs)  
  
Stockyard Name  
Stockyard Address  
Stockyard Contact 
Details 

 

Project Officer Contact 
Details 

 

 
AP Mineral Deve

  
Service Charge (Rs.5/ 
CBM) 

 

Road Damage charges  
CGST (9%)  
SGST (9%)  
Amount paid (Rs.)  
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ooking Order Receipt 
(i)& 9B (2)(a)(vii) of APMMC Rules, 1966]

GSTIN:  
Order date:  Valid upto: 

 
 
 
 
 
 

 
              / CBM             /TO

 
 
 
 
 

 
 

 

elopment Corporation charges (if any as
the Government) 

GSTIN: 
 

 

 
 

] 

 

ON 

s approved by 
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GO

FORM – S3 
Sand Way

[See Rules 9B(1)(d)(iii)

Way Bill No.  
1. Name of the Mineral: ORDI
2. Customer name:  
3. Customer contact number: 
4. Delivery address: 
5. Sand Booking Order ID & D
6. Order quantity:   ___ cbm /
7. Order amount paid:  
8.  Stockyard address: 
9. Stockyard person contact n
10. Loaded quantity: ___ cbm
11. Vehicle Registration No: 
12. Driver name: 
13. Driver Contact No.: 
14. Valid Till: 
15. QR Code: 

 
 
Signature of the ADMG Concern
 
Note: 

 
1. Overwriting in any form
2. The Way bill shall be is
3. The driver shall carry t
4. The Vehicle driver shal

checking purpose 
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y bill from Stockyard to End 
user 

), 9B(2)(a)(vii)& 9B(16)(h)(iii) of APMMC Rule
 

District Code  
INARY SAND 

Date: 
/ __Tons 

number 
m / __Tons 

ned  Signature of the Issuing Autho
 

m in the way bills makes it invalid. 
ssued in duplicate 
the issued original Way bill  
l produce the Way bill to any authorized autho

es, 1966] 

ority  

ority for 
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GO

FORM – S4 
Sand Way

[See Rule 9B(2)(a)(vii)of APMM
 
Way Bill No.  

 
1. Name of the Mineral: ORDI
2. Customer name:  
3. Customer contact number: 
4. Delivery address: 
5. Sand Booking Order ID & D
6. Order quantity:   ___ cbm /
7. Order amount paid:  
8. De-silted area details: 

a) Name of the area 
b) Village 
c) Mandal 
d) Extent in Ha. 
e) Area code 

9. Details of Custodian of De-
a) Name  
b) Contact number 
c) Address 

10. Loaded quantity: ___ cb
11. Vehicle Registration No:
12. Driver name: 
13. Driver Contact No.: 
14. Valid Till: 
15. QR Code: 

 
 
Signature of the ADMG Concern
 
Note: 

 
1. Overwriting in any form
2. The Way bill shall be is
3. The driver shall carry t
4. The Vehicle driver shall

checking purpose 
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y bill from De-Silted area to End user  
MC Rules, 1966] 

District Code _ 

INARY SAND 

Date: 
/ __Tons 

silted area  

bm / __Tons 
 

ned  Signature of the Issuing Autho
 

m in the way bills makes it invalid. 
ssued in duplicate 
he issued original Way bill  
l produce the Way bill to any authorized autho

ority  

ority for 
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GO

 
FORM – S4 

Monthly Sta
[See Ru

 
Form S7-A 
S.No Date Production Pr

C

    
    
    

 
 
Form S7-B 
S.No Date Production Pr

C
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OVERNMENT OF ANDHRA PRADESH 

 
 

atement of extraction and disposal of San
ules 9B(1)(d)(v) of APMMC Rules, 1966] 

roduction 
umulative

Dispatch 
to 
Stockyard

Dispatch 
Cumulative

Bala

   
   
   

roduction 
umulative

Dispatch to 
Destination

Dispatch 
Cumulative  

Bal

   
   
   

Signature of the Authorized Sig
 

 

nd 

nce 

ance 

gnatory  
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GO

FORM – S5 
 

Yearly Sta
[See Ru

Form S8-A 
S.No Month Production 

   
   
   

 
 
Form S8-B 
S.No Month Production 
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tement of extraction and disposal of Sand
les9B (1)(d)(v) of APMMC Rules, 1966] 

Production 
Cumulative

Dispatch 
to 
Stockyard

Dispatch 
Cumulative 

Bal

    
  
  

Production 
Cumulative

Dispatch to 
Destination

Dispatch 
Cumulative  

Ba

    
    
    

Signature of the Authorized Sig
 

 

d 

lance 

alance 

gnatory  
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GOVERNMENT OF ANDRHA PRADESH 
DEPARTMENT OF MINES & GEOLOGY 

From To 

G. Venkateswarulu, M. Sc., 
Asst. Director of Mines & Geology, 
Chittoor. 

The Director of Mines & Geology, 

Ibrhimpatnam, Krishna Dt. 

Letter No. 2940/Sand/2019, Dated: 03.09.2019. 
Sit, 

Sub: Sand - Office of the Asst. Director of Mines and Geology, Chittoor - Identification 

and Approval of three sand reaches - Information Submitted- Reg. 

Refi 1 Govt. Memo.No.3066/M-1I(1)/2016-17, Dt:08.07.2019. 

2 Note approval of the District Collector and Magistrate, Chittoor dated: 

31.08.2019. 
**** 

I invite kind attention to the subject and references cited and submit that vide reference 

1 cited the Government of A.P., has directed the District authorities to take steps to identify 

new Sand reaches && De-silting points on war footing basis to bridge the shortfall of the sand 

demand-supply in the state. Subsequently, the Collector & District Magistrate, Chittoor ias 

directed to conduct a joint inspection with line departments i.e. Ground Water, Irrigation, RWS 

and Mines & Geology Departments for identification of new sand reaches in the District. 

In this connection, it is submitted that this office Technical staff along with line 

Departments have been conducted joint inspection on various dates during the July && August 

months and identified the following reaches in the jurisdiction of Asst. Director of Mines & 

Geology, Chittoor. All these three sand reaches are below 3 order and bglav 3 order streams 

only. Further it is submitted that the Collector and District Magistrate has approved three sand 

reaches in this office jurisdiction for excavation of sand as detailed below. 

Geo Extent in Hect RemarksS S. Name of the reach & 

cO-ordinates 
& Qty. in CBM 

Location 
Nandanoor Reach in 

No All the line 
13 15 32.50 N 79 09 20.36E 

4.870 Hect. 

(48,700 M") 
Departments have 

given feasibility 
for excavation of sand. 

13 15 44.43 N 79 09 14.91 E Nandanoor Vg., 
G.D.Nellore 

01 13 15 42.74 N 79 09 11.31 E 

13 15 30.75 N 79 09 16.76 E 
Mandal. 

All the line 79 33 56.55 E 
79 33 56.68 E 

13 36 29.09 N 
Departments have 

given feasibility 

Penumallam Reach 4.110 Hect. 13 36 27.49 N 
in Penumallam Vg., 
Yerpedu Mandal. 

13 36 35.65 N| 79 34 18.03 E (41,100 M°) 
13 36 38.02 N 79 34 17.60 E 

02 
for excavation of sand. 

13 20 12.87N 
13 20 11.78 N 
13 20 07.03 N 
13 20 04.66 N 

All the line 

Surutpalli Reach in 

Surutpalli (Vg). 
Nagalapuram (M) 

79 52 04.78 E 
79 51 55.82 E 
79 51 49.16 E 

Departments have 

given feasibility 
for excavation of sand. 

4.709 Hect. 
(47,090 M') 03 79 51 51.36 E 

13 20 08.80 N 
13 20 09.70 N 

79 51 57.21 E 
79 52 04.89 E 

This is submitted for favour of information and taking further necessary action in the 

matter. 
Yours faithfully, 

Asst. Direetor of' Mines &Geology, 
Chittoor 

Copy submitted to the Dy. Director of Mines & Geology, Chittoor for favour of information. 
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